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LEG ISLATIVE ASSEMBLY • ThuTsday, 22nd F8bruaTY, 1945 

The Assembly met in the Assembly Chamber of the Council House At 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
(Jha.U. 

STARRED QUESTIONS ANP ANSWERS. 
(a) ORAL ANSWERS. 

SUBSIDIES TO NBWSPAPBRS FOR NATIONAL WAR FRONT WORK 

•. ·1Ir. '1'. S. AvtnaabiJiDgam Ohe"iar:Will the Honourable ~ember for 
lnformation and Broadcasting please state: 

(a) whether Government are paying subsidies directly vI indirectly to ·nny 
'newspaper for supporting the work of the National War Front; 

(b) if so, the newspapers which receive sooh subsidies; and 
(c) whether any of the Provincial Governments are spending from the 

·amounts allotted to National War Front work in those Provinces for subsidising 
;811y newspapers? 

The HonourAble Sir Snltan Abmed: (a) No. 
(b) Does not arise. 
(c) No part of the fun us allotted by the centre is used for subsidizing news· 

1>3pers. Whether Provincial Governments use 3ny part of the provincial 
-revenues fn.: the purpose is not known and may well form the subject of inquiry 
from then' dired. 

JIr .•. II. loshi: May I know whether the purchase of copies of newspapers 
is considered to I·e a tmbEidy: if not, I would like to ask the Honourable Mem· 
ber whether he C'ln give us information regarding the number of copies Govern· 
ment purchase for t;hc Narional War Front. 

The Honourabill Sir SuJ.\an Ahmed: We do not consider buying newspapel'8 
38 subsidising papers. The question was answered by me sometime back on a 
question put by M,·. Gupta in the last Session. Some of the papers that we 
do subscribe to now for the National War Front will be given lip from the lst 

-of April, HI·Hi. 
JIr. T. S. Avinashilingam Cbe't.ta.r: What are the newspapers which ~ ey 

are subscribing to now? 
'!'he HonoUl<\ble Sir Sultan Ahmed: I had mentioned in my Sl1swer to a 

question put in the last Session that the Vangua:rd was purchased for use by 
the workers in the Provinces during the year April 1944 to March 1945. 

JIr. Abdn! Qaiyum: May I know how many copies of the ral1guard are 
purchased by the Central Government? 

The Honourable Sir Sultan Ahmed: 1,500. 
DETENTION OF SRr JAr PRAKASH NABAUf 

466. *Jlr. T. S. Avinashilingam CheUiar: Will the Honourable the Home 
Member please state: 

(8) whether Sri Jai PrakasD Narain is still detained in the Lahore Fort; 
(b) who are his companions there; 
(c) whether he is allowed interviews, letters, etc., which are norm aU, 

allowed to all security prisoners, and whether they have come to a conclusion 
in the matter whether to put up a case against him or not; 

(d) whether he has been given facilities to take legal aid from one or more 
lawyers of his choice; and 

(e) whether it is true that he. is allowed to talk even to his lawyers only in 
the presence of C.LD.? 

The HOIIOar:able Sit Prancil Kudle: (8) and (b). The attention of the Hoa-
ourable Member is drawn to my reply to Mr. Satya Narain Sinha's short notice 
questioa on t ~ lOt'l l·'cbruary. . 

(667 ) 



LEGlSLATlVE MlSJ:I(BLY [22JrD FSB. l~ 

affirmative. Whe-«I) The answer to the first part of the question is in the 
ther he will be brought to trial is still under consideration. 

(d) He enjoys all t :~ facilities for taking legal aid which are permissible-
under the nit,~d Provinees Security Prisoners Rules. 

(e) Iuterviews with legal advisers are subject to such conditions and restric-
tions a., the Superintendent may consider necessary to ensure Security and pre-

.. vent the passillb of unauthorised communications unconnected with the case-
relating to which the interview is granted. 

1Ir. T. S. AvinasbUinlam OhetUar: Are the United Provinces Rules the-
same as or are different from the Punjab Government rules? 

The Honourable Sir J'rULCil Kudla: There is Tery little di'fference. Eaca 
Province makes it~ own rules. 

Mr. Abdul Qaiyam: May I know if the rules require that the C.I.D., mU!lt 
be present even when a prisoner is interviewing his legal adviser? 

'l'he HOI1011lable Sif I'DaCiJ Kud1e: I have quoted practically from the rule. 
The rule is: 

"Subject to .such conditions and restrictions as the Superintendent may consider necel8&rJ 
flo ensure secunty and prevent the passing of unauthorised communications unconn!lCteci with 
the case relating to which the interview is granted." 

Mr. Sri Prakasa: \Vith reference to part (b) of the question, in answer to 
the short notice question of the 10th instant to which the Honourable Member 
has referred, he had Ftated that Dr. Ram Manohar Lohia and Mr. Jai Prakash 
Narah were not kept in the same bfrrack, because there were some difficulties 
at Agra. Would the Honourable Member now say what the present position 
is and ~tl r the two prisoners are kept together? 

The Honourable Sir Prancis Kudie: My recollection is that I said that I did 
not know,-that I had no objectnon to their meeting one another and that t ~ 
United rovmc'~s Government had been told that there was no objection. 

)lr. T. S. Avlnashilingam Chetti&r: There was no answer to part (b) of my 
question. 

The Honourable Sir Francis Kudie: Parts (a) and (b) were answertld 
togetht\::-. 

Mr. T. S. AviDashilingam Ohet.tiar: In that answer we have not been told 
who were Mr. J. P. Narsm's companions? 

The Honourable Sir I'rancis Kudie: I have just replied that we have no 
obj:lction t.o Dr. R:lm Manohar Lohia being his companion but the names of 
the other companions must vary from time to time. 

Mr. T. S. AviDaabil!ngam ahetti&r: The Honourable Member has only said 
that he has no objection to Dr. Ram Manohar Lohia being Mr. Jai Prakash 
Narain's companion but I want to know who are his companions? 

'rb.e Honourable Sir :rrancis )ludie: If the Honourable Member wants to 
know whv they are on a partieular date, I shall obtain the information. 

Mr. Srl Prakasa: With reference to part (d) of the question, may I know if 
it is a fact that Mr. Jai Prakash Narain wanted to sue Government for mal-
treatment and desired to interview his lawyer, but that the Punjab Govern-
ment did not allow him any facilities and rejected his application. I ask this 
in view of the fact that the Honourable Member said that the Superintendent 
of Jail had full authority in the matter. 

The Honourable Sir Francis )ludie: The Honourable Member will appreciate 
that the United Provinces Government would not do a thing like that. 

NEW DEPARTMEN'l'S IN CENTRAL SECRETA,RIAT 

467. ·Mr. T. S. Avmubilingam Ohetttar: Will the Honourable the Home 
Member please state: . 

(a) how many new deparlments have been opened in the Central Secretariat 
after the beginning of the war; 

(b) how many new posts of Gazetted and Non-Gazetted officers have been 
(·.rea ted; and . 

(c) with what financial effect? 
" The Honourable Sir J'raneis Kudie: (a) The following new Departments have 
1IIeen create~l sinee the commencement of the war. 



STARBllD QUBITlONS AND ANSWBRS .. 

(1) Departm'jut of Information and .~roadcas?ng;. 
(2) Departmeut of Judustries and CIVIl Supplies; 
(3) Department of Food; 
(4) Depl\rtment of Supply j •.. . 
(5) Departmellt of Planning II.nd DeveloJ.lment; and 
(6) Department of Commonwealth RelatIOns .. 
The following departments have been constItuted out of existing Depart... • 

ments:. . 
(1) Department of Posts and Air; 
(2) War Tr~lls ort Department; 
(3) \\ f,C Department; end 
(4) Defence e a~m -ll  . . ' ." .' 
(b) and (c). 'rhe mfonnatlOn aske.d for IS not readIly avaIlable and ItS. Cl~--

lection would involve an amount. of tIme and labour that would not be lUSU-
tabb iII war time. 

J[r. T. S. Avtnashilingam Ohet.t.i&r: May I know if all these new offices ~.re 
located in Delhi itself aud that all the calculations necessary can be had in t~e 
Delhi Secretariat? 

The BOIloul'able Sir Francis Mudie: Possibly, but I am not sure. Perhaps. 
Simla and Calcutta are a]"o involved. 

JIr. T. S. Avinashillngam Ohet.tlaT: Having regard to the importance of the 
qU'jstion, ma;y I kno',v whether the Honourable Member will collect the informa-
tion and plnc:e it on the table of the House? 

The Bonourable Sir FranCis Mudie: No, Sir, for the reason that I have 
already given. 

1Ir. B. A. Sathar B, Essak Sait.: What is the difficulty with regard to part 
(c), viz., the financial effect? 

The Bonourable Sir FranciE. !ludie: That is one of the main difficulties. 1t 
fluctuates from month to month. 

1Ir. T. S. Avinasltilingam C et,tiar~ Do the Government open Departments 
without <lscerb.in;flg what the financial effect would be? 

The Bonourable Sir Francis Mudie: I have never opened one: I cannot 
answer, 

COUNTER PROPAGANDA DIRECTORATE 
468. *JIr. T. S. AvinaahiliDgam Chettiar: Will the Honourable Member for 

Information and Broadcasting please state: 
(a) the policy and work of the Counter-Propaganda Directorate; and 
(b) when the new Directorate was started? 
The Bonourable Sir SnltaD Ahmed: (a) To prepare and issue background 

material calculated to produce a correct appreciation of the progress of war, 
including counters to enemy broadcasts towards India. 

(b) 1st ov~mbe~, 1941. 
PURCHASING POWER OF Bupn 

469. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Finar.cc 
Member be pleased to state the improvement or deterioration in the purchasing 
p/)wer of a rupee since November, 1944? 

(1) What steps has the Honourable Member taken to increase the purchasing 
power of a rupee and with what result? 

(c) Will the Honourable Member be pleased to give the price index of 
wheat, rice, cotton, cotton piece-goods, sugar and coal in January, 1945, assum-
ing the price index in August, 1940, to be 100? 

The Bonourable Sir .Jeremy Raism&n: (a) I would draw the Honourable 
Member's attention to the g,nElwer I gave to his starred question No. 115 on t"e 
17th February, 1943 [nd repeat that it is not possible to give an adequate 
statistical picture of changes in the general purchasing power of the rupee, 
particularly over short intervalR of time. 

(b) I would refer thc3 Honourable Member to the answer given fu his ~ 
question No. fj7 on the Brd November 1944. 

A2 



670., LBGISLATIVB 42,8BMBLY [22NJ) FHB. 19416. 
(0) Asauming prices in the week ending August 19, 198~ to be 100-which i8 

the base on whi(}h Govt'rnmellt's price indices au OODstructed-the wholesale 
indices on 27th January 1945 were: 

Wheat 
Rice 

38' 
313 

Cotton 1'8 
.cotton pie,e gooda 285 
,Sugar 165 
<:Oal 315 

1)r. Sir Zia Uddin Ahmad: What is the figure for coal? 
The Honoura.ble Sir Jeremy Raisman: 315. 
Dr. Sir Zia Uddin. Ahmad: May I ask whether it is not a fact, from the 

figllres he has just quott:d, that the purchasing power of the rupee is less ihaJ1 
fiy£, annas at present, and also whether there is any tendency to i,mprove CIt 
the tendency :8 towa:'d" deterioration? 

The Honourable Sir Jeremy Rai.lman.: Th3 Honour~ble Member is too skilled 
a mathematician to expect, me to extract a general weighted average from 'the 
figures I i:J.lwe mentioned. ' . 

D!. Sir Zia Uddin Ahmad: A philosopher can answer the la8t part of mr 
questIOn: Is there a tendency towards deterioration or towards improvemen,7 

The Honourable Sir Jeremy Balm an : I shall deal with the matter in t.he 
eourse of my Budgt;-t Spt,pch; it is hardly a subject which can be dealt with itl 
the cour;;(' of questIOu and answer. . 
.REFUSAL OF INTERvnnv FACILITIES BY DETAINED CONGR:a.SS WOB.KING COJ(Ml'r'fD 

M ~8 
470. *Kr. A.bdul Qaiyum: Will the Honourable the Home Member pleate 

!State: 
(a) whether Maulana Abul Kalam Azad was in correspondence with ib. 

'Government of India on the refusal of the Working Committee Members to avail 
themselves of the facilities of interviewing their relatives; 

(b) whether the Government of India are prepared to publish the ahon 
'correspondence; if not, the reasons thereior; and 

(c) whether he will explain the points in issue in the correspondence and b 
action proposed or taken? 

The Hcmlurab1e Sit J"mucis J[udie: (a), (h) and (c). I would invite attea-
tion to the answe" given to parts (c) and (d) of Mr.- K. S. Gupta's quesvoa 
No. 219 on the 14th 01 t.hiB month. 
. Xr. Abdul Qaiyupt: :May I know whether there has been any correspond.-
'~llce, and if so, whether the Government is prepared to release that oorl'f'spond-
ence betwcl n Maulnr,a Ahul Kalam Azad and the Government? 

The Honourable Sir Francis Mudie: That actually was one of the questiOll3 
asked. I shall Tl'nd out the reply to the previous question to which I relerrect: 

"Maulana Abul Kalam Azad addressed certain letters on this IIIlbject, not to the GoT_· 
ment of India, but to His Excellency the Viceroy. The question of their ublica~iOl1 II 
-.here fore not one for the (rl,vernment of India." 

Kr. Abd,,! Qaiyum: May I know if His Excellency had passed on thoM 
letters to the Government of India or the Home Department? 

'The Honourable Sir Francis J[udie: I may have seen th6 letters; that if! 
-anoth.!r question: but I arn not in a position to make a. decision-they are not 
1Poddressed to me-whether they should be published or not. . 

JIr. Abtlul Qaiyum: May I know if'.in view of this. ~estion, the H~me 
DepMtmenthave asked His Excellency If he had any objectIOn to the ublic ~, 
ilion of this corres-pondence? . 

'J'he 1I01D0111'&b1P Sir J'rancis Ku4ie: No need for me to do so . 
•• Abdul Qaiyum: 'Vill the Honourable Member now atlk His ~el1en , 

:and ubliS t ~eOTres ondence if there is no objection? 
(No answer was given.) 



STARUDQUBSTlONS AND ANSWBRS e?l 
LANGUAGE RESTRlCTIOK ON Ma. HAR! KJuSHNA MBHT.lB'S lNTBRVUlW WftBma 

BROTHER 
tn. ·1Ir. Abdul Qaiyum: Will the Honourable the Home Memb~r please 

state: 
(a) whether a brother of ;Mr. Hari Krishna ~e tab came to ,Ahmadnagar for 

an interview; 
(b) if he was told that he could not speak in the Oriya Lsnguage; 
(c) whether he was asked to bring an interpreter; 
(d) the reasons for this ban on an individual's right to speak in his mother 

tongue; and 
(e) whether this restriction has since been removed? 
The Honourable Sir J'ranc1s lIudte: (a) No, but a brother-in-law of Mr. Han 

Krishm Mehtab applied by letter from Orissa for an interview with him. 
(b) and (c). In hill letter the brother-in-law asked· whether he would be-

allowed to speak in Oriya or whether he should bring an interpreter with him. 
as he himself did not lmow English. He was asked tQ bring an interpreter 
since a converaation ill Oriya could not be allowed. 

(d) aad (e) The int~rvie  never took place, but the intention of. the 
Bombay Government was that the visitor should speak tQ the interpreter in 
OriJll: the inter ~tcr would translate what he said into English, within the 
hearing of the CQmp Superintendent: and the prisoner would reply in English. 
his reply being translated by the interpreter for the benefit of the visitor. As 
.ihe interpreter was not an official but a person chosen by the visitor, it was con-
sidered necessary for security -reasons that part of the conversation should be in 
English. A mor~ uFmal aud, in the opinion of the Government. of India. a 
more suitable procedure is to arrange for the presence of an official who knows 
ihe language in which the conversation is to be carried on in which case no 
part of it need be in English. 

Mr. Abdul Qaiyum: ?vlay I know if this particular relative was asked before 
he left Oriss.1. that he hld to, bring an interpreter with him? 

'!he Honourable Sir Francis Kudie: J will read the answer again perhaps the 
meaning will be clearer this time: 

"No. but a brother-in·law of Mr. Uari Krishna Mehtab applied by letter from on... 
for an interview with him. 

In his letter the brother-in·law uked whether he would be allowed to speak in Oriya or 
whether he .hould bring an interpreter with him. as he himself did not know English. U. 
wu .. ked to bring an interpreter .ince a conversation in Oriya could not be allowed". 

That iI; nly answer. 
Mr. Abdul Qaiyum.: May I know if it is necessary that the conversation 

ahould be held in English? Why not have Hindustani as a substitute? 
The Honourable Sir Francis Mudie: Shall I read out the answer to parts (c) 

and (d)? 
JIr. Abdul Qaiyum: No; it is no use; the Honourable Member is reading 

out the ('aTl'" thing again and again: 1 aRked a very simple question whether 
Hindustllni would he allowed. . . . 

Mr. President (The H0nourable Sir Abdur Rahim): He has given his answer. 
The HonOtll'able Sir :Francis Mudle: My reason for reading out the answer 

again and again i3 because the questions are asked again and again. 
Mr. Abdul Qaiyum: Because the replies are not satisfactQry. 
PROPAGANDA ABOUT INDIA CARRIED ON IN AMERICA BY INDIAN G?VERNMENT 

'72. ·Mr. Abdul Qaiyum: Will the Honourable Member for In!ormation and 
Broadcasting please state: .. ., . 

(a) if his attention has been lDvlted to an artICle lD the Trlhune, Lahore. 
elated the 18th January, 1945, "British Propagandists Can't Fool Us"; 

(b) whether the Government ~  India spend two .and a half million rupees 
annually on propaganda in the Umted St3tes of Amel'lC8; 

(c) if not, the amount so spent every year in 1940,. 1941, 1942, 1943 and. 1944; 
(d) tbe total number ot Indians now engaged m such propaganda 1D the 

Unit.ed States of America; and 
, (e) whether he would l~y on the table a copy of each of the bOQks or e.m let~ 

.ent out by t.bc DepartmE'nt to tbe United States of America in 1943 and 1944? 
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fte Honourable SIr Bulan Ahmed: (a) Yes. . 
(b) and (c). The attention of the Honourable Member is invited ~t . 

antlwer given by me to his starred question No. 338 on 19th February, 1945.· 
(d) Tw;) Indi~n OfficE',rshave been appointed in the ·Indian Information Ser-

vices. ,In addition there is one Indian Army Officer on the Agent General', 
staff, who supplies information about ,the Indian ·Defence Services. . 

(e) A number of books and peroidicals. etc., are sent from time to time ror 
the information of the Agent General and the Information Staff. It is not pos-
sible to table them all. 

Ill. Abdul Qaiyum: As far as I remember the Honourable Member only 
gave the figures for 1944. With reference to part (b) of the question, will the 
Honourable Member give the figures for the other years mentioned? 

The Honourable 8i1' Sultan Ahmed: We have not got the figures. 
Ill. Abdul Qaiyum: May I know if only one copy of the pamphlet is aen~ 

to the Agent General or whether a large number of copies are sent for his 
information? 

'!"he Honourable Sir Sultan Ahmed: No; sometimes two, sometimes three 
and sometimes one. 

Kr. Abdul Qaiyum: May I know if Mr. Hennessey IS the officer in charge of 
the distribution of pamphlets in the U.S.A. ? 

'!"he Honourable Sir Sultan Ahmed: The question of distribution has already 
been answered in answer to a question put by my Honourable friend on the 19th. 

1Ir. Abdul Qaiyum: May I know if the pamphlets sent out to the Agenfl 
General are distributed to American newspapers? 

'!'he Honourable Sir 8ultan Ahmed: No; not these: there are plenty of 
other small pamphlets: for fustance I can give you some of these: "The Wal 
Out" by Mr. RajagopaluchariRl", "Pakistan and India" published by the All 
India Muslim League. Speeches and Writings of Mr. Jinnah, Correspondenee 
between Mr. Gandhi and Mr. Jinnah, Higher Scientific Industrial Research, and 
so on: there are plenty oftheee pamphlets going. 

1Ir. Abdul Qaiyum: May I know if it is a. fact thati the British overn.men~. 
to the knowledge of the Government of India, is . spending a lot of moneY.OR 
propaganda relating to India, in the United States of America? 

'!'he Honourable Sir Sultan Ahmed: I have no definite informat:on about 
'. lot. of money'. 

1Ir. Abdul Qa.lyum: May I know i.f the Honourable Member has seen iB 
we same article that the r~is  Government spends something .like 10 to 12 
million rupees every year on Indian propaganda? 

'!'he Honourable Sir Sultan Ahmed: I have no information about that. 
)[r. Abdul Qaiyum: May I know. . . . . 
1Ir. President (The Honourable Sir Abdur Rahim): The Honourable Member 

has said that he has no knowledge. 
RaruSAL OF INTF,RVIEW FACILITIES BY DETAINED CONGRBSS WORKING COKllrrra 

MEMBERS 
'73. ·Sardar JlaDgal SiDgh: Will the Honourable the Home ;M:emberplease 

state: 
(a) whether his attention has been drawn to the press statement of Dr. P. C. 

Ghosh, Member, Congress Working Committee, which has been published in, tlie 
Indian press on the 23rd January, 1945; 

(b) how fat the allegations of uncivil and humiliating treatment as stated 
therein are correct; and 

(c) whether Government wili publish the correspondence which has passed 
between the Congrpss President and the Government about the subject of refusal 
of interviews with their relativeR? 

The Honourable Sir I'rancia Kudle: (a) Government have seen a report ia 
the press of tbe informal talk which Dr. Ghosh had with Congress workers OD 
'he 21st of January. 

(b) It contained no a1legations of. uncivil or humiliating ~eatment. . , 
(c) The Honourable Member's attention is invited to the reply given .to paris 

(e) and (d) of Mr. K. S. Gupta's question N,u. 219 on the 14th Pebruary. 
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HYDAJtI MISSION 

'7' .. -Mr. J[mu Subedar: (a) Will the War Secretary please state the ob e~ 
<of sendm~n e Hydari Mission to the United Kingdom? _ 

- ~  What are the difficulties which Government noticed with regard to pro-
duction a':ld procurement. of requirements for the Army, and ",hat are the pro-
:posals WhICh the, Hydari Mission is taking to His Majesty's Government? 

(c) Have Government considered the possibility that the same t.hing might 
;happen. to t ~ rupee as happElned t<> the Mark and the Rouble, if unlimited pur-
chases m IndIa cannot be avoided? 

(d) What is the major difficulty with regard to coal by which production both 
'for a~ purposes and for the civil population is abruptly interrupted at so many 
places In regard to such essential goods as cloth and paper? 

(e) Why has no non-official been sent with this Mission? 
(f) What is Government's polk'v in this matter and what it! their explanation 

lor this Mission? • 
(g) What is the tot,al amount of the THlrchases in India for Army p"iJrposes 

(both Indian and the Allied Armies) during 1943-44 and 1944-45 (up to the 
~nst Decemher, 1944)? 

Kr. O. K. Trivedi: (a) and (b). I would refer the Honourable Member to 
the Press Nore on the subject issued on 17th January 1945. 

(c) Government are fully aware of the dangers of the situation, and are con· 
tinually doing all in their power to combat inflationary tendencies_ 

(d) Allocations of coal to the various industries are at present made having 
Tt>gard to t'he availabiHty of coal from time to time and the requirements of the 
:industry for meetmg essentia.l civil and military demands for goods. Every 
effort is made to provide coal supplies upto the a.llocations fixed but shortfalls 
-occnr for causes such as a failure on the part of the supplying oollieries to 
indent for wagons, short loadings on account of ft>srivals, or railway operational 
dIfficulties due to accidentB or congestions_ . 

(e) The Mission has been sent on purely official business largely as a.n 
... dministrative convenience in order to save time and correspondence in handling 
many thousands of war demands. . 

(f) The policy of Government is to deal with each case on its merits. 
(g) The tot61 amounts charged in the Defence Services Accounts on account 

'(If stores and supplies purchased in India. are given below: 
(In round crOl'eB of RB.) 

19'3-" 312 
April to De-ember 19« !U5 

Xl. Kanu Subedar: May I know whether the Government considered at the 
time of deciding on this mission the question of associating non-officials either 
from this House or from outside this House with this Mission? Was the 
.quesilion considered? 

1Ir. O. K. Trivedi: I have answered that already. The mission was 
,eDt for purely official business as a matter of administrative convenience., 

Xl. lIana Subedar: Does. the Honourable Member convey that the question' 
was never considered-of associating a non-official it~ this mission? 

lIr. O ••• Trivedi: I have given the answer. 
llr. E. O. 5eogy: Am I to understand that; the Hydari Mission represents 

the War Department and not the Department of Industries and Civil Supplies? 
Xl. O. K. Trivedi: It represents the Government of India. 
PrOf. 'K. G. R&nga: Is the Mission authorised to come to final conclusions in 

Engla.nd or will it do so only after consulting the Government of India in 
India? 

Mr. O ••• 'l"rindi: If the Mission considers it necessary, it will consult the 
GoI'ernment of India on doubtful points. 

lrr. Abdul QaiJum: Will the Honourable Member confirm the newspaper 
report published this morning in the Hi"du8tan Times that the conclusiollt 
amved at by this Mission will be kept a 'top secret'. 
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Mr. O. II. Trivedi: I have seen the prelts repor-t referred to by the Honourab!e: 

Member. I am not responsible for what has appeared in the Hind~tan Ti~6 . 
JIr. Abdul Qaiyum: This news is from London. Have aily mstruct.lonB 

been issued to this particular mission, whereby the conclusions arrived a~ by 
them will not be dlsclosed either to this House or the country? 

Mr. O. II. Trivedi: No instructions have been issued to the miSl!:on on the 
point ,referred to by the Honourable Member. 

1Ir. Jlanu Subed&r: Will the report of the mission be placed before this. 
House? 

IIr. O. M. Trivedi: No, Sir. 
Mr. Ma.nu Subedar: May I know whether there are any special reasons for 

not infonning this LegislallUre about the report that this Mission will make? 
1Ir. O. M. "l"rivedi: I will consider the question of acquainting the Legislature 

with the broad results of the Mission. I cannot undertake that the report wil1 
be published or that the Legislature will be consulted because the mission wif,1 
deal with many thousands of war demands, the nature of which it would not be 
in the interest'! of security to disclose. 

Mr. llanu Subedar: Does it mean that when crores of rupees are committed. 
to the debit of India, this House should not be infonned? Is it the poliC'y -of 
toLe Government of India that the larger the commitments the less the informa-
tion supplied to this House? 

Mr. C. M. Trivedi: I have said that I will consider the question of acqua.in-
ting the House with the broad results of the mission. 

1Ir. K. C. Xeogy: Can the Honourable Member give us an idea about the 
'extent of the author:'ty of th:" Miss'on to commit the Government of India in 
regard to any question of policy or finance? • 

Mr. O. M. Trivedi: No question of policy is involved. This is not a mission 
tor exploring or formulating polihy. 

1Ir. K. C. Beogy: What about; finance? 
(No rtlply.) 

NON-INDIAN EVACUEES AND REFUGEES EMPLOYED BY GOVDNMBNT 

'75. *1Ir. llanu Subedar: (a) Will the Honourable the Defence Member-
please state how many non-Indian evacuees and refugees have found eroploy-
mert under (i) Govenunent of India. (ii) Provincial Governments, and (iii) other 
public bodies? 

(b) How many of these have been assisted to such employment by agencies 
set up by (j'overnment? 

(c) Have Gr)vernment, received any complaints that jobs which should have 
rone to Indians, h3ve been taken by these refugees alld in some cases even men 
who haw put in many years of faithful service in Government have been p&Rsed' 
over in favour of some of the evacuees? 

(d) Do Government propose to appoint a committee to go into thiR question 
and to prepare a plan for demobilising the evacuees and refugees immediately 
on the cessation of the ho'>tilities? If not. why DOt? 

Mr. C. Il. Trivedi: (a) and (b). I wO:lid invite the attention of .the 
Honourable Member to the answer given to starred question No. 277 on thetSth 
November 1943. It is hoped that a statement giving the results of the enquiry 
t'onducted in connexion with that question w:ll shortly be placed on the table 
of the House. Government consider that the collection of an v furt:herinfomi'a-
tion would involve an expenditure of time and labour not ~mmensurate with 
the results to be achieved. 

(c) I am not aware of any such complaints, but will be prepared to look into 
any t'hat are brought to my notice. 

(d) Government do not con sitler that the appointment of a Commi.tM. iF 
necessary. _ 

Prof. B. G. Ba.Dp: Is it not a fact that the allowances that have been 
granted to a number of people in the Madras Presidency are being· stopped 
lIOW? 

1If. O. II. Trivedi: I have no ioformai1.Qn. I will inquire anti let ibe 
nonourable Member know. -
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JIr. 'Ihml Subedar: With referenee to part (d) may I lmew.why Government 
will not set up a committee in order to demobi:lise from service those evaeueea· 
who have been taken into service, in order to find places for the returned 
soldiers to whom they are committed. 

Mr. O .•• Trivedi: If the posts in which t.heile evacuees are employed are 
no longer necessary after the war, the posts will be abolished. 

111'. Ma.nu Subed&r: Have there been any cases in whiCh Indians in Govern-
ment service of long standing have been passed over in favour of the evacuees· 
and the evacuees have been placed in higher posirions on top of these Indians? 

. Mr. C. M. Trivedi: I am not aware of any such cases. If the Honourable 
Member will give me spec1ic instances, I W"JI ask the Defence Department to· 
look into them. . 

. Mr. )[anu Subeda.r: Will the Honourable Member give us a list of those who 
have been appointed getting over Rs. 200, we could then point out thousands 
of cases like tflat. 

JIr. O ••• Trivedi: The staiement that will be furnished to the House in, 
reply to the previous questi;on to which I have referred will ilve the Honourable 
Member the informat:on which he requires. 

Mr. Abdul Qaiyum.: Is it the case of the Government that Indians with the 
requisite quaUications were not available fo: the posts which were filled by 
these non-Indian evacuees? 

Mr. O. K. Trivedi: So far as I know, the appointment of these evacuees 
has not in any way harmed or prejudiced any suitable Indian. 

Mr. AbdUl Qaiyum: Have Government satisfied themselves that Indians. 
lI'ith the requis}'te qualifications were not available? 

Mr. O. K. Trivedi: I cannot answer for all the employing authorities, bu. 
I suppose they must have done so. 

IMMORAL TRAFFIC 

'16. ·SlIJtm&ti ][. Ra4ha Bat Subbaraya.n: Will the Honourable the Home-
Member please state: 

. (a) if Government are aware that immoral traffic has increased in the country 
since the war; and, if so, what steps the Government of India have taken to. 
suppress it in the centrally administered areas; 

(b) if Goyemment have seen repeated reports in the New Delhi Press that 
the number of brothels in the Delhi areas has increased causing much insecurity 
and danger to youngwomen and girls; and, if so, whether Government have-
taken any steps to investigate the matter and to cheek the evil; 

(e) if the Government of India or any voluntary organisations maintain: 
homes for the care of rescued or destitute women and girls; and if the answer i& 
in the negative, whether .Government will take necessary steps to est.ablish such-
homes in Delhi; and 

(d) ~n the last report on immoral traffic in Delhi Province wa;; submit.ted 
to Government by the officials concerned; and when the next report is due? 

The BOIlOurable Sir Prancls Kudie: (a) to (d). I have no information liE' far' 
as GovelTh,)rB' Provinces are concerned. As regards Chief Commissioner,,'· Pro-
vinces, there haS been an increase in the number of brothels and prostitutes ill! 
Delhi. The measures in force in Delhi for the control of prostitut'on are-

Sections 152 and 153 of the Punjab Municipal Act, 1911; the Bengal 
Suppression of Immoral Traffic Aet, 1933; and, in Cantonments, sections 235, 
236 and 237 of the Cantonments Act, 1921. 

The Y. W. C. A. and certain other non-official O!'ganizations ma.:ntain homes 
in which young women can find accommodation, but there is no institut.:on in 
Delhi specifically designed for the reeeption of reclaimed pl'06titutes. An 
annual report is submitted, each year ~ the Legislative Department in a form 
prescribed by the League of Nations: The last report was submitted in August 
1944 and bhe next will be submitted in July or August th:'B year. The attention 
of the Chief Commissioner is being calleq to this matter and he is being ssked: to do all that he caIJ ~ ?C?~ l t this tl~l: .' . ., ., .. , . . .. . . . 
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8hJtmMt K. J&adb Bat Sub~: M~y I ask if Government have appoint-

~ a Women's welfare officer to assist the police in detecting brothels and 
rescuina women from brothels as some of the pro'iinces have done? rru ~ Honour&ble Sir :rr&ncil Kudie: I will ask the Chief Commissioner to 
oons!der that. 

Mr. Sri Pr&kaIIt: Will the Honourable Member kindly give an idea of t.he 
action, M any, taken by the Delhi administration under the various rules and 
zegulations he has mentioned? 

fte Honourable Sir Francia Kudie: I cannot give that. 
JIr. Sri. Pr&kaa&: Does it mean that no action has been tlaken? 
fte Honourable Sir Francia Kudie: No. 
Prof. X. G. Ranga: Will the Honourable Member bring to the notice of the 

Provincial Governments the questions and the answers here in this connec1JioD 
M that they may take whatever action they may think proper? 

fte Honourable Sir Francia Kudie: No objection to that. 
JUVENILE DELINQUENTS AND DESTITUTES IN DELHI PROVlNOE 

n'T. *Shrimati E. Radh& Bat Subbarayan: Will the Honourable the Home 
Member pleas€- state: 

(a) whether Government have any information that since January, 1940, 
there has been an increase of juvenile delinquents and destitutes in Delhi Pro-
vince; and if not, do they propose to call for it; and 

(b) what steps Government have taken for the care and reform of juvenile 
delinquents, and for the care and education of destitute children and juveniles? 

The Honourable Sir Franc1l Kudie: The information is being collected and 
-will be laid on the table of the House in due course. 

ADVISER ON PLASTICS 

''18. *JIr. T. T. JtriulDamachari.: Will the Honourable Member for Plllnning 
and Development please state: 

(a) whether his Department has recently appointed any adviser on plastics; 
(b) if the answer to the above is in the affirmative, whether the individual 

appointed is a person who had been running a plastics factory which had been 
'liquidated; and 

(c) whether it is a fact that the Government of India had refused pElrmission 
to the concern run by this individual for issue of capital because it was not a 
sound concern? 

'l'he HODOUlable Sir .bleshir Dalal: (a) No. (b) and (c). Do not arise. 
MUNSTER REPORT RECOIOIENDATIONS 

+''19. ·Sa.rd&r Sant Singh: (a) Will the Honourable the Defence Member 
please state tbe various improvements effected in the conditions of service of 
British Troops in India in implementing the recommendations contained in the 
report of Earl of Munster? Which of the recommendations have not been given 
.effect to and why? 

(b) What is the total cost involved in implementing such recommendations? 
(c) Was the Government of India consulted in this matter before implement-

ing these recommendations? Why was not Central Legislature consulted? 
Mr. O. K. Trivedi: (a) and (b). I would refer the Honourable Member to the 

.reply given by me to starred Question No. 344 on the 19th February, 1945 . 
. (c) The answer to the first part is that it is for the Government of India'to 

-eonsider the recommendations contained in the Report in so far as they concern 
them. The answer to the second part is that questions of this nature relating 
.as they do to matters of every-day administration are always dealt with by tb" 
Executive Government. 

ASSOCIATION OF NON-GAZETTED SUPERIOR STAFF (INCOME-TAX), SIND 
tOO. *1Ir. L&lcDand Xav&lr&i: Will the Honourable the Finance Member b~ 

pleased to state: 
(a) whether an 4-ssociation of non-Gazetted Superior Stail, Income-Td 

Department, exists in -Bind; . 
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(b) whether this Association is r~ogni ed by (lovernment; if not, W'Q.y not; 
(c) whether it is a fact that this Association has amended its constitution te 

permit election of two office-bearers from outside the Department in a 
Managing Committee of eleven members; whether this amendment has been 
communicated by the Association to the Central Board of Revenue; 

(d) whether the amendment of the Association's constitution requires th& 
approval of the Government or any other lower authority; if so, under what 
rule; 

(e) whether the Honourable Member is aware that the Indian Trade Uniona 
Act XVI of 1926 allows a larger number of outsiders in the Managing Com-
mittee of a Union or an Association than provided by the Income-Tax Associa-
tion, Karachi; if so, whether Government propose to accord approval to the 
amendment of the Association's Rules; if not, why not; and 

(f) if the matter is still under consideration, how long it has been pending 
and whether Government propose to expedite a decision thereon? 

'ftLe Honourable Sir Jeremy )l.aJsman: (a) to (f). I am making enquiries and 
a reply wm be laid on the table of the House in due course. 

ILL-T,RBATKBNT TO SOUTa AFRICAN GOVBRNMENT INDIAX OFFICIAL IN CONNECTION 
WITa CUSTOMS AT BOMBAY 

~l. $)[r. Kana Sabedar: (a) Has the Honourable the Finance Member 
noticed a statement in the Blitz of Bombay by an Indian official of the South 
African Government who visited India and who was subjected to ill-treatment 
lind extortion in connection with customs at Bombay? 

(b) Has the Board of Revenue made any enquiries and called for !lny repori 
on the subject? If so, what is the report? 

(c) Have Government been able to identify the parties mentioned in thia 
case or through plain clothes men and otherwise, have they ascertained whether 
such practices as are indicated in this statement prevail? 

(d) Have complaints of similar harassment reached Government, or have 
Government seen them in the press in connect:on with any other port? 

(e) What steps do Government propose to take in order to remove such 
practioos? 

".l'he 1l0l10URble Sir J .. my Beism.&n: (a) Yes. 
(b) and (c). The statement published by BUtz in ite issue dated l<'ebruary 

3, 1945, had already reached Government from another source in September 
1944. Enquiries were, of COUNe, immediately made. But it is regrettable 
that Mr. Patel, who claims to be a responsib;e official of a Government 
Department in South Africa, had not cared to make a factual complaint to 3ny 
reF.ponsible authority, e.g., the Collector of Customs concerned, during all the 
four months he stayed at home in this co;.<ntry and preferred instead to give a 
colourful account to· journalists after his return to South Africa. Th:s h88 
rendered it impossible to have the allegations substantiated by the personal 
testimony of Mr. Patel. 

(d) Not so far as I am aware. . 
{e) Though, as I have said, the allegations have not been substantiated, the 

Collector of Customs has personally and in very stror1g t~rms impressed upon 
hiB staff that practices of the kind alleged will not be tolerated. Superior 
officers have been exercising the strictest -vigilance but no further ':lOmp:aint hal 
come to notice. 

Mr. KuLa SUbedIr: Does· the Honourable Member wish to convey i a~ 
South African Government sent an important official engaged in important and 
vital war work to this country in order to libel the Government of India a& a 
retaliation for the action and non-action of the Member for Commonwealth 
Relations? 

'!"he 1l00000000ble Sir Jeremy Jb.i""Nl! No, Sir. I think there is no connec· 
tion whatsoever between these two matters. 

JIr. Abda! QalJlIm: Is the Honourable Member aware that the reason why 
people do not put in any complaiDts is that most of them go absolu£el1 
unheeded? .. 
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ft, lloDOarabIe Sir lli'emy BQrman:' No, S~. that is entm:ly incorrect. 

In this present case, I can assure the Honourable Member t a~ if charges of 
this kind had come to my notice whilst Mr. Patel was here and if he had eome 
directly to any Department under my control, the matt-er would have been 
dealt with in the most vigorous manner. 

JIr. AbdUl Qai7um: I ~o  the Honourable ~em~er !"ould have deal' 
with it in the most vigorous manner. But the question 1S will the Honourable 
Member enquire what percentage of these complaints have ultimately resulted 
in some action being taken. He will then find out the reason why people do not 
complain? 

The Honourable Sir .Jeremy 'B.ajlman: I do not know how I can discover 
cases which do not come to my notice, but I will repeat il cases of thIs kind 
come to my notice, they will be dealt with vigorously. . 

111'. Ilanu Subedar: Have the Department considered the use of plain 
clothes men who would come to India as passengers and who would then be 
subject to these exactions and who would thus be able to trap the officials who 
are addicted to this practice in large numbers? 

The Honourable Sir Jeremy ltai8maD: My own experience is, and I have 
Borne experience in this Department, my own experience is that the best cure is 
for gazetted officers of suitable status to be able to move about the docks and 
for the staff to be aware that that is happening. Unfortunatelv in the condi-
lions of war, there has been such a strain on the superior staff tJ:!at we have 
not been able to maintain that degree of personal supervision which is desirable. 

1Ir. )(anu Subedar: Will the Honourable Member have some C. I. D. 
enquiry into this important question? 

'!'he Honourable Sir .Jeremy Jt&iBmau.: The matter has been investigated with 
veat care by the Collector of Customs himself. 

RBSTJUCTIONS ON DRILLS, BTC., AT SEVAGRAlI 

m. *1Ir • .&Dp,rendra Bath Cha.ttopadhyaya: Will the Honourable the 
Home Member be pleaaed to state if it is a fact that the Government of India 
and the Central Provincell Government have through district authorities in 
Wardha addressed letters to several persons connected with Sevagram institu-
tions regarding restrictions on drilbl, demonstration and marches resembling 
those of the military? If so, what is meant by a "drill resembling thA 
military" ? 

'!'he BoIlourable Sir I'rUloiB lIudie: The Government of India have aa<iress-
ed no such letters, and have no information about any such action ~ at may 
have been taken by the Central Provinces Government. ~ . 

Sardar Kangal Singh: Has the Honourable Member made an~' enquiry 
after he received notice of this question? 

The lloGourabl,Sir ~ lcia lIudie: No, Sir. 
l>ROMO'l'ION OF INDIA.N SUB-OFFICERS IN THE M.E.S. DEPARTMENT 

~. *Mr. ]t. S. Gupta: (a) Will the War Secretary please state how many 
cases of promotion are pending in the Engineer-in-Chief's Branch, General 
Headquarters. with regard to the Indian Sub-Officers in the M.E.S. e art~ 
ment like S.D.Os. and A.G.S. ? 

(b) How many British Sergeants have been allowed to supersede the senior: 
Indian officers in the above said Department? 

(c) How many (i) New-Zealanders, and (ii) Australians have been brought 
into M.E.S. and what are their qualifications to hold the posts in M.E.S. ? 

(d) Is colour or nationality a special qualification to ~reigners :who .are 
entertained as officers in the M.E.S.? . 

1Ir. O. II. "J."rivedi: (a) and (b). None; Sir. . r 
. ( c) 26 and nil respectively. All are specially selected and poasesa the 

requisite qualifications. 
(d) No, Sir. 



STARUD 9UBSlIONS AND ANSWU.S 

PAveln 01' INDIANS IN RANKS OF A.G.E., S.G.E., ETC . 

. Gl. *lIr. E. S. Gupa: (a) Will the Honourable the Defence ,Member pleue 
state whether qualified Indians were not available to occupy the ranks of (i) 
A.G.E., (ii) S.G.E .. , (iii) C.R.E., (iv) D.C.E., and (v) C.E. ? 

(b) Is It not a fact tUat no action was taken against the subordinate officera 
who happened to be foreigners though charges were framed by the C.R.E. in 
each 01 the Departments 1 . 

lIf. O ••• 'l'rivedi: (a) The answer is in the affirmative as regarda the 
.a.ppointmenta of Deputy Chief Engineer and Chief Engineer. Qualified Indiana 
are, however, available for the other appo1ntments. 

(b) Government have no knowledge of this. If the Honourable Member 
·can quote any specific cases, I shall be glad to make enquiries. 
1MPIllSONMBNT 01' CIVILIANS IN MILITARY DBTBNTION CAMPS 01' EASTON COJOlA,. 

485. *Kr. ][. S. Gupta.: (a) Will the Honourable the Defence Member please 
state if it is not a fact that civilians were imprisoned in the military detention 
·camps of the Eastern Command without any trial or charges? 

(b) What is the number of civilians so imprisoned? 
(c) Who was responsible for such an act? Has any action been taken 

.against the one who is responsible for such an offence? 
1Ir. O .•• Trivedi: (a) and (c). It has been necessary for operational 

security reasons to delegate powers under the Military Safety (Powers of Deten-
tion) Ordinance, 1944 to the General Officer Commanding-in-Chief, Eastern 
Command, to enable him to detain certain ersonne~ who enter Indi", from, ~ 
after having been in territory for the time being occupied by the enemy. Slloia 
detention is of course neither unjustifiable nor illegal. ' 

(b) I am unable to give the information in the interests of securi\y. 
Ptof, X. G. It&Dga: h there any time-limit for such dettmtions? 
1Ir. O .•. Trivedi: There is no time-limit for such detention, but t,he 

standing instructions to the General Officer Commanding-in-Chief, M~l'Il 
Command are that he should review these cases every three months. 

Prof ••• G. RaDga: Is there any opportunity given to civilian authoriiielJ, 
auch as District Magistrates, to enquire into this matter at any stage and fill. 
<lu' if any civilian has been detained? 

1Ir. O ••• 1'rindi~ No, Sir. 
"Prof. X. G. RaDga: Why not? .r. O .•• Trivedi: The Ordinance does not provide for thill. 

CHARGES BROUGHT BY COL. SM'ITH, C.R.E., AGAINST INDIAN SUBo,RDIIU.'l'M 
486. ·Kr. :It. S. Gupta: (a) Will the Honourable the Defence Member pleaae 

state whether it is not a fact t.hat Colonel Smith, C.R.E., of South Bengal 
Eastern Command brought charges against several of his Indian subordina~8 
and they were proved to be baseless and false on enquiry by the C. E.? 

(b) If the answer to (a) is in the affirmative, what action has been ~ ell 
against that officer? 

. (c) If no action is taken against him, why? 
1Ir. O. JI.. Trivedi: (a) The following briefly 'are the facts of the case ~ 

which the Honourable Member is presumab!I_ referring.. . 
An_ investigation was held in July last year by a Departmental Courl r:l. 

Enquiry" about the conduct of a Sub-Divisional Officer and an ~verseer who 
'failed to oooy a vernal order given by Lieut.-Ool?r.el Trevor Smlt~. 1'lte . pro-
.ceedings of the Court of Enquiry were referred to t~e ~ uty~ le  ngI ~ 
conMrned who considered that t,here were extem,atmg Cll'eumstanees and m· 
,sufficient evidence, in consequence of which the .case was not pursued. 

(b) and (c). I am calling for the papers relatmg to the case to see whether 
any action is necessary. 

DISCRIVINATION BETWEEN CIVILIAN AND MILITARY STAFF IN WAR DBPARKmrP 

m. ·1Ir. ][. S.' Gupta: (8) Will the War Secretary please state whet.her 
ihere is any difference in the nature and hours of work between (i) civilian. 
and (ii) military subordinates and officers in t ~ Department 'I 
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(b) If ihe work' done is the same by both, do Government propose to lee 

• way to grant Dearness Allowance to civilians corresponding to free raa.or. 
given to the military? 

(c) Is it not a ac~ that freshers from ~ e United Kingdom are a oin~ 
direct as officers in the Engineer-in-Chief's Branch over and above those avail-
able senior qualified Indians, recommended by the General He&dquartel'l? If 
so, do Government propose to put an end to such a practice? If not, why not? 

Mr. O ••• Trivedi: (a) No, Sir. " 
(b) Gazetted and non-gazetted civilian officers are already in receipt of" dell'-

DeBS allowance at Rs. 14 per month, or an allowance at 10 per cent. of pa) 
within limits, whichever is ~ater. 

(c) Government haveno kDowledge of such a practice. If however, ~. 
"Honourable Member ean quote a specific case of the nature h. has in miQ.d, I 
shall be glad to make enquires. 

Prof ••• G. RaDga: Is the same kind of dearness allowanCe being gran~ 
to civilian officers as well as military officers? 

Mr. C ••. Trivedi: No dearness allowance is given to military officers. 
Prof ••• G. Ranga: With reference to part (b), may I know if, corresponding 

to free rations given to the military, the same facility is given to civilian 
officers also? 

Mr. C .•• Trivedi: Free, rations are not given to civilian officers. 
LETTER BY M£. BUDHAN RAI VERMA, A SECURITY ISO ~ 

t488. *Mr. Ramayan Prasad: Will the Honourable the Home Member 
please state: 

(a) whether it is a fact that one Mr. Budhan Rai Verma, M.L.A., ibar ~ 
a security prisoner detained in the Central Jail, Hazaribagh, addr~ssed a· 
letter to Sir Reginald Maxwell, the then Home Member to the Government 
of India, in the latter part of the year 1943, protesting therein against certain 
portion of his statement made on the floor of the Assembly in reply to Sardar 
Sant Singh, regarding the condition of the security prisoners detained in the· 
different jails of the country; . 

(b) if the answer t{) (a) be in the affirmative, whether the letter was with-
held by the Government of Bihar and the security prisoner was punished for 
attempting to infonn the then Home Member regarding certain criminal facts, 
referred to in his statement; and 

(c) whether any action has been taken by the Government of India on this 
letter? 

The Honourable Sir .Francis Kudle: I have made an inquiry from the Gov-
ernment of Bihar but their answer has not yet been received. I will lay a reply 
on the table in due course. 
NON-COMPLIANCE OF LAW AFFORDING CERTAIN STATUTORY PRIVILEGES TO INDIAN 

FORCES 
iS9. *)(r. Bam Narayan Singh: (a) Will the War Secretary please state 

if he is aware of the fact that in case of members of the forces raised on 
behalf of His Majesty under Section 313 (2) (b) of the Government of India 
Act, 1935, arrests have been effected by Civilian Officers and investigation of 
offences ha-ve been made by officials other than the alleged offender's Com-
manding Officers in contravention of Section 124 of the Indian Army Act, 
Section 45 of the Army Act and Rule (14) of the Indian Army Act Rules? 

(b) What action does he propose to take with regard to the non-compliance 
of the law affording statutory privileges in case of Indian Forces raised as in 
(a) aoove? 

Kr. O .•. Triftdi: (a) Any person who joins His Majesty's Indian Forces 
and becomes subject to Military law does not thereby cease to be subject to 
the c!vil law of India. An enquiry by the civil police into an alleged offence 
against the criminal law by a person subject to the Indian Army Act does not 

. constitute a. brea.ch of the Indian Army Act or the rules made thereun.der. 
(b) Does not arise in view of the answer to (a) above. " 

t ADlIWer to thi. queat.io. laid o. tb .. table, t.he questioner being absent. 
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Mr. "Ill .11&1111 SiDp: Is the Honourable Member aware that Havildar 
Gauri Shankar Sarma has been arrested by a civilian officer at BareiIly ~ is. 
~ing tried in a civil court in Delhi which is against the provisions of this Act? 
JIl. O ••• Tlindi: I am not aware of the specific instance. 
Ill. :Ram lhraJUI. SiD&h: Will the Honourable Member enquire into ill-

matter and inform me? 
~. O. ~. "l'rivedi: What does the Honourable Member exactly want 111. 

to mform hIm about? Whether he was arrested? ' 
Pro1 ••• Q. BaDp: Whether he has been arrested by a civilian officer an~ 

whether he is being tried in a civil court? 
Mr. O ••• 'l"rtvedi: I shall find out and let him know. 

CONSTITUTIONAL DEFECT T6 MILITARY PENSIONS RULES 

'98. *lIr. Jlari Sharan Praaad Srivastava: (3) Will the War Secretary 
please state if his attention has been drawn to the fact that the subject of 
War Pensions is not included in the Legislative List I, Seventh Schedule, 
Government of India Act, 1935, and the rules for reduction, stoppages and 
forfeitures of Military Pensions, so far made, have been made under Section 
313 (2)  (b) of the Government of India Act, 1935, under the belief that the 
~ession "Government of His Majesty's forces borne on the Indian establish-
ment" includes the power in relation to the aforesaid reduction, stoppages and 
forfeitures of Military Pensions, irrespective of the fact whether the Military 
Pensions accrue during the war on "Active Service" or otherwise? 
(b) ~t action does he propose to take to remedy this conbtitution&l 

defect and when? 
Xr. O. X. Trivedi: (a) I cannot subscribe to the view that section 318 (2) 

of the Government of India Act read with the relevant entries in the Federa! 
Legislative List does not give the Governor General in Council power to regulate 
the pensions of persons who have served in His Majesty's Naval, Military and 
Air Forces. 
(b) Does not arise. 

INST,RUCTIONS TO AGENT-GENERAL. Te PROPAGANDA ABOUT INDIA CARRIBD ON IN 

AMERICA 

'91. *J[r. K. O. Neogy: (a) Will the Honourable Member for Information 
and Broadcasting please state whether instructions are given on behalf of 
the Government of India to the Agent-General in the United States -of 
America as regards the lines on which positive propaganda should be carried 
on, or adverse propaganda countered, in America? If so, will the Honourable 
Member give to this House a summary of all such instructions for the years 
1942, 1943 and 1944? 
(b) Are regular reports received by the Government of India from the 

Agent-General regarding the propaganda carried o~ in the United States of 
America on behalf of the Government? If so, WIll the Honourable Member 
give to this House a summary of all such reports for the years 1942, 1943 ana 
1944? 
. (c) Does the Agent-General keep in touch with any propaganda that may 

be carried on in the United States of America in regard to India at the 
instance of the British Government, and does he keep the Government of 
India informed about the subject matter and tenden/Jies of such propaganda? 
If so, will the Honourable Member make a statement giving the substance 
of all communications on the subject received from the Agent-General in the 
. years 1942, 1943 and 1944? 

(d) To what extent, if any, is the Agent-General influenced by the British 
Embassy in the United States of America in ma ~ters relating to propaganda 
on behalf of India? Is it a fact that the Agent-General occupies the third 
place in the British Embassy, has no independent diplomatic status, and is 
expected to take his general instructions as regards publicity from the British 
Embassy and officers of the fBritish Ministry of Information In the Uni£ed 
States of America, though in an informa.l manner? ' 
The Honourable Sir Sultan Ahmed: (a) The Agent-General in the United 

States of America is fully apprised of the Governttlcnt 01. India's polie,. in tb. 
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matter of publicity. No special instruments of instruetiol;ls !,re ~ued tp him, 
nor Ilre they necessary.. . ' . 

(b) Reports !lore TI'('f'iycd from the Pubhc Re!at.lon!! Officer wlth t ~ gent~ 
{ie'lt:'ral, but t<> ;,ummarise these reports wouldmvolve an amount. of, tl '~~ and 
labour that Vl'oll1d not be justifiable in wartime. . " ' . . 

(c) The Agent-General ktoeps himself ers~nally m touch .wlth all affaLrS of 
llublic business in the United States of ~menca, an~ s.ubmlts to the Govern-
ment of India reports on matters whIch he conSIders Governme.nt should 
know. It would be neither possible nor desirable ,to 8llmmanse trbese 
''Cornm unications. 

(d) The Agent-General takes hiB instructions ro~ the Government of Indi& 
in this matt.e:o and the question asked does not anse. As regards the second 
part, the Agent-General is formally associ~ted with !I. M: m~~ssy but ~e 
maintajns a separate office and as I have saId, he receIves hIS pubhclty material 
-eDt.irely from the Government of India. 

Xl. It. O. 'Ieogy:With reference to parts (b) and (c), is the Honourable 
Member prepared to place all such reports and communications in the Library 
,of the House for the information of Honourable Members, if it is difficult iz> 
!,ummarise them'? 

'!"he HOIlourable Sir Sultan Ahmed: So far as I am concerned, it will no~ be 
'Possible for me to do it because the materials come here almost every week. 

Kr. It. O. :Reogy: What 'is the difficulty thpn? 
'!'he HOIlomable Sir Sultan Ahmed: The quantity will be very big ani 

'lIOIDetimes t,hese communications are confidential. 
JIr. Abdul QaiJ1lDl: May I know if the Agent-General receives any insVuo-

tions to defend the present system of Government in India? 
fte Honourable Sir Sultan Ahmed: No, it is not necessary that he shoull 

receive any instructions at all; if he thinks it necessary .he does it. 
Ilr. T. T. Krtshuamach&ri: May I know if instructions have been sen~ .. 

'tile Publicity Officer attached to the Agent-General,-Mr. Hennessy,~to U$ 
ihings which probably have not been sent to the Agent-General imsel ~ 

fte HODOlllable Sir Sultan Ahmed: I am not aware. 
Prof. 5. G. Ranga: Does the British Government send any inS\l'udionl .. 

'the Agent-General for India in America? 
'!he Honourable Sir Sultan Ahmed: I do not think so. 

UNSTARRED QUESTIONS AND ~ S 
.ApPBLLATB ASSISTANT COJOIISSIONERS OF INCOME-TAX AND INCOME-TAX OFJ'Icaa 
"'. 18. 1Ir. X. O. lfeogy: Will the Honourable the Finance Member be pleased 
to 1ay, on the table a statement showing, Province by Province: 

a t .~ sanctioned strength of Appellate Assistant Commissioners of 
lncome-tax, and the number actually employed as Appellate Assistant Com-
missioners, and'-bow many of them have been entertained as additional officers 
during the course of !lIS't four years, and the number of additionsl ells~ 
Assistant Commissioners appointed during the current year; • 

(b) the number of appeals and the proportion of such appeals to the tol61 
number of assessments in eacb of the previous four years; 

(c) the sanctioned strength of Income-tax Officers and the number actually 
-ernployed as Income-tax Officers, and how many of them have been entertained 
as additional officers, during the course of last four years; 

(d) o~ many of the Income-tax Officers have completely passed t.he 
·departmental examinations including the higher standard; and 

(e) the number of Income"tax O i~ers, if any, who have not: completely 
,passed the departmentaJ. examinations, and the period during wmch ttle,. 
'have been functioning as lncome-tax Officers with powers of aBsessmenU 

~HO Oara1iIe 'Sir ~ "111"'1.11: .ca) tq(e). ',rhe in orma~n.is 'beine 
«>l.leeted. aDd a reply 'will be laid on the table of the House in duecourae. 
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19. Kr. E. O. BIOQ: Will the Honourable the Finance Member be 
pleased to lay on the table showing, Province by Province: 

(a) the number of. Income-tax Officers engaged in the work of assessment 
·of Excess Profits Tax during the year 1944-45; 

(b) the number of such officers who are already confirmed Income-tax 
<Officers, and the number who are only officiating as Income-tax Officers, and 
in the ca&e. of the latter category, how many, if any, have noti yet completely 
passed the departmental examinations; and 

(c) the toW number of assessment cases of Excess ro i~ Tax in arrears 
in proportion 110 the number of cases started during each of the ye~ 1~~ 
-.d 1943-44, and the amounts involved in such arrears? • 

The Honourable Sir .Jeremy BI.tsm&n: (a) to (c). The information is bem, 
.collected and will be laid on the table of the House in due course. 

SPBCIAL POLICB ESTABLISHMENT INVESTIGATIONS INTO OFFBNCBS ON EAft 
INDIAN AND NORTH WRSTBRN RAILWAYS 

20. 1Ir. R&m Narayan Singh: Will the War Secretary please state if 
it is a fact that none of the offences committed by the Railway Servants on 
"the East Indian and North Western RailwaY3 have been made over to the 
'Special Police Establishment by the Central Government for investigation 
since the enforcement of the Special Police Establishment Ordinanc~; if n.lt 

110, what the fact is? • 
1Ir. C .•• Trivedi: The Special Police Establi,Ehment have 80 f!:tr investi-

-gated 134 cases on the North Western Railway and 51 cases on the East Indian 
Railway. Nearly 75 per cent. of these cases were taken up by the Special 
Police Establishment on their own initiative. In the remaining 25 per rent. of 
-the cases information was g:'ven in some cases by the Railway AdmillistratiO!ls 
!Concerned or by Railway employees and in other cases by the general .public. 

REGISTRATION OF NEWS BY NEWS AGENCIES AS NEWS BULLETIN 

21. Ilr. Ram Narayan Singh: Will the Honourable Member for Informa.-
tion and Broadcasting please state if it is a fact that news sent by news 
:agencies either by post or by telegram or by Air are to be registered as News 
Bulletin for the Paper Control (Economy) Order, 1944? If not so, what is 
the fact? 

The HonoUhble Sir Sultan Ahmed: The question should have been addres-
sed to the Honourable Member for Indllstries and Civil Supplies. 

AR.RESTS FOR IMPERSONATION AT SH.\HD.\RA (DELHI) MUNICIPAL ELECTIONS 

22. Ilr. Ram Narayan Singh: Will the Honourable t ~ Home Member 
please state: 

(a) if it is a fact that the Sub-Inspector of Police, Shahdara-Delhi 
-arrested, some persons found impersonifying during the vOGing in the Municipal 
.elections held at Shahdara during January, 1945, and let them off after having 
them around the town in handscuffs; if not RO, what the fact is; and 

(b) if the reply to part (a) be in the affirmative, t~le action taken against 
the said Sub-Inspector; if no action has been taken, the reasons therefor? 

The Honourable Sir :rrancis lIudie: (a) The facts are that seven persons 
were arrested for impersonation by the Police on duty under the orders of the 
MagistratB who was serving as the Presiding Officer of the election, a.nd were 
sentencE:'d to im risonmen~ till the rising of tlle court under section 171 of the 
Indian Penal Code. The persons in question were not paraded through the 
"town. 

(b) Does not arise. 

THE RAILWAY BUDGET-LIST OF DEMANDS-contd. 
1Ir. President (The Honourable Sir Abdur Rahim): I have received notice 

hom Mr. Kuree! that he. w.a.n.ts to move cut motion No.2 In the Late List. 
According ·to the armngement anived at. between the Parties, ",hich included 
the unattached Members, this motionwoilld not; be in the lin at all. But 1 

r 
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[Mr. President]. . .. t. ~ 
understand there wlll be no obJectlOn on the part of unattached Members .l> 

\his motion is placed after Sardar Mangal Singh's motion. -

DEMAND No. I-RAILWAY BOABD-Contd. 

Financial P08ition at the RailwaY8 
-_ J[r, B. G. Stokes (Bombay: European): Sir, I move: 
"That. the de~and under the head 'Railway Board' be reduced by Ra. 100." 

. The object of thiS motion is to discuss the financial position. o~ t.he ra~ ays . 
Honourable Members will .remember that we moved a very sllDllar motion to. 
this last year, our spokesman then being my Honourable colleague Sir Frederi~ 
James. I make no apology, however, for the present motioDl as I suggest that. 
the subject of railway finance is one of the greatest importance and one  which, 
should be continuously .on review by this House. Also since last. year the 3i~ 

tion has changed in two_ respects. We have, firstly, the unorthodox finance of 
the present budget and, secondly, we have heard from Sir L. P. Misra, in 
whose able hands the Railway Board have placed the preparation of their plans 
for the post-war era of development, some idea of the task that lies ahead. 
First I should like to say som~t ing about these unorthodox methods of 

finance. The Honourable the War-Transport Member pointed out in replying to 
the general discussion that unorthodoxy might not be unsound. With that we 
quite agree, but I would add that unorthodoxy is sometimes unpopular; anef 
there is evidence that this departure from usual methods of finance does not 
find favour in all sections of this House. There is no doubt in our mind ahout 
the dangers ahead and for our part we consider that a debit to revenue of a 
portion of the cost of overvalued capital asseh: is sound. It is a practice that 
we in these days would often fdllow if we could persuade the revenue author-
ities to be more merciful over income-tax. The Honourable the War Transport 
Member is indeed fortunate enough in framing his Bud!\et; he has not the cagle-
eye .of the income-tax authorities upon him as with less fortunate mortals. lIe 
paints his budget picture within wide limits more or less as he wishes. It is 
trne that a credit to reserve will technically give protection against possihle 
losses occurring, but in practice reserves not earmarked for a special purpose 
have a very unpleasant habit of not. being available when wanted. The new 
move to debit a portion of t,he cost of purchases to revenue safeguards the' posi-
tion once and for all and we approve it.." 
Now, Sir, I will tum to the post-war plan. The address t.o which I referred 

earlier in this speech was given by Sir L. P. Misra on or about September 23 or 
24, 1944 and it was reported in Dbe State8man of September 25. I would like· 
to ?efer briefly to its main-features. After reference to t.he establishme11t in 
India of locornot.iveand hoiler industries and annual replacements of wagons, 
which I see are put at. four thousand broad gauge and seven hundred met,re 
gauge, Sir L. P. :Misra est.imates t.hat not less than 5,000 miles of new lines 
will have to be built. in the first seven years after the war at a total cost of 100-
er?res. And t!tis is in addit!on to :r:el~:ving to make up for war damage which 
WIll be approXImately 800 mIles and WIll need no less than 125,000 tons of raila. 
Then. there is the .replacement of lines, annual replacements of worksoop 
mac me~. locomotIves, wagons. coaches ana there are operat.ing impr.ovemenh:, 
"'nch ~s dou~ling of tracks. addit!ons to stations, improvements in RignaIling. 
overbndges, Improvements to engme sheds. and so on. For this 125 crores is 
r>.llowed. 
Then, Sir, we come to a matter which. I am sure, will appeal to all sect.ions 

of the House, that is bf'tter amenities for third class nassengers, stanJardizatian 
of .~?ac es, be~ter seating, better lavat~ries. raised platforms, overbridges, 
al~l~g sheds, Improved wafer supply, Improved bfJOking arrangements and 
:tddlt.lOnal ~oac es. That, Sir, wilt require 4!'i crores. Then there is o;taff 
welfare whICh ~ here. regard. ~s arlicular~y important-such matters 9.Bsupply-
?f 'Yater, extenSIons tohoE'pltals, extra dIspensaries, training .schools, railwa:r. 
mshtutes,et.c. For that 48 crores is needed. '  . . 
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Then, Sir, we come to the bill for'this huge programme and it c?mes ~o 45i 

OlOres per year for seyen years, or a total of 319 crores, a figure whICh Honour· 
able Members may remember, my Leader .gav~ in his speech OIl. ~e general 
discussion. It may be argued, and perhaps .It will be argued, t ~t It IS a waste 
of time to discuss such plans now as a National ~o:vernment will not ~ ro~ 
them. I submit that whatever overnmeIl~ there IS.m the post-war penod, the 
Railways will requil'e a huge betterment rogramm~ and ~ll ~ve to ac~ a 
great outlay. I submit too that a Government. whiCh at ~ lS. time s~t With 
folded hands and made no plans lor the ~ture just because It d.l~ ~ot enjoy. ~e 
full conftdencp, of the country would legitimately deserve the. cntl(nsm of failing 
ill its duty. Last year, my Honourable friend, Sir Frederick James ~ ed 

. three questions. They were, I u~te from th.e record, first of all, ~t wIll be 
the position after the war confrontmg the Rallways; secon~ly, what will ~e, 8a 
far as we can judge, the resources in the hands of the. railw.ays; and, thirdly, 
will those resources be enough to meet the demands whiCh Will be placed upon 
the railways? All these qnestions arp, pertinent today. I have endeavoured 
to (Jive our views on the first question. As regards the second, Sir Frederick 
a~es last year made certain est.imates for the Reserve and Depreciation funds 

un the basis of two more years of war, i.e., uDtil April, 1947. It may be felt 
that it is safe to look furtber ahead than this, but t.he pace of the W9.r is 1l0W 
such tbat, for my part, I do not think it safe to argue that by April 1947 we 
sLali not be past the war period of exceptionally 9igh earnings. Sir Frederick 
J ames put the Reserve at a possible 50 crores and the Depreciation at 70 crores, 
and he also allowed for a special amenities fund of 30 crores which was to have 
accrued from"' the rflising of fares-a total of 150 crores in all. The amenities 
fund did not come into being ill circumstances that we know, but we have in 
the 1945-46 estimate 92'7 crores in the Depreciation and 29'10 crores in the 
Reserve with one year still to go. It is true, Sir, that the Depreciation Fund 
iij now at a higher figure than we anticipated but withdrawals in the coming 
ypars are also likely to be high and I do not feel it safe to predict that the 
balance in that fund will, in April 1947, be much if at all higher than it is now, 
i.e., 92 crores. The same applies too to the Reserve Fund and we seem likely 
therefore to come to the end of the war period of exceptional earnings with 122 
crores only in the two funds. With the exception that high priced assets have 
been devalued, all tbe arguments that we brought up last year have oven 
added force now and we reach the conclusion that Railway finances are in a 
thoroughly weak state and quite inadequate to meet the demands befc.re them. 

Sir L. P. Misra, has suggested that out of the total expenditure of 319 crores 
which he envisagps, 125 crores be met from the Depreciation Fund and the 
balance be raised- by borrowing. There is no doubt but that that the SECUrity 
:the Railways can offer is first class and I im~gine that if the programme set 
out in Sir L. P. Misra's address is taken in hand and compared to that in lihe 
Bombay plan which, if I remember aright, was to cost 434 crores-it is com-
paratively moderate-8ome borrowings will be necessary. But let us remember, 
Sir" that in these post-war years the Railways will not be the only Department 
out for borrowed money and it may be that a general curtailment of demands 
will have to be enforced if justice is to be done to all. The less therefore that 
the Rai!wa;ys ~ave to raise by borrowing, the better for their prospects. Per-
haps, Sir, 1D hIS reply the Honourable the War Transport Member will tell us 
how Government intend to raise the funds that will 00 required. 

Here, Sir, I want to refer to a suggestion in respect of funds for amenities for 
third class passengers. The suggestion which has been embodied in a resolution 
on page 8 of the proceedings of the Standing Financi\ Committee for Railway,! 
held on 13th and 14th of February in the form of a resolution, suggests that A. 
r.:eparate reserve. fund be set up earmarked specifically for this purpose and 
r~ceiving yearly credits from the surplus earnings. This resolution, or sugges-
tion, was supported by our representative on the Committee and I want now 
Sir. to mge it once again upon the Government. They have as I have shown' 
a planned programme for amenities on a great scale to cost Rs. 45 crores-i 
can see that the Committee considered that about 40 crOTeS would be enough, 

B2 
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Itut Sir L. P. Misr:a's figure, as I have s,aid. is 4.5 crores,-an-d the War Tra.JlI-
port ¥ember said oply yes~r la,y that they would start work when they hlid 
the opportunity and the money. We cannot, I am afraid, ask them to statt 
lUle work immediately, but let us, at any rate, see that the money is there relll11 
fOl"" the purpose. Moreover, the idea was su icie~tly acceptable to Govern-
ment last to form ~ of their argument in favour of an increase in fare •. 

Replying to the Honourable the Depllty ~r of the Muslim League QIl 
.. be general discussion, the Honourable the War Transport Member said: "I 
have gone further. I have given an undertakmg to the House that if they ~ 
t.his to be put into the Budget for the purpose Government would have no ob-
jection". I hope that they will now still have no objection. But I would like 
to apply"the same suggestion as the Standing Finance Commit~ have applied 
to amenities for third class passengers to the allotment thai; Sir. L. P. MisrA. 
has set aside or recommended for st.ail welfare. 

Mr. President (The Honourable Sir Abdur Itahim): The Honou~le Mem-
.bC:lr's time is up. 

Kr. B. G. Stokea: I hope, Sir, that Government will accept this suggestion. 
In conclusion I want to make it clear that we have moved this cut motioo 

-not in a spirit of censure but in order to give the House a further opportunity 
rof discussing this most important subject. The Honourable the War Transport 
Member has done a gre/l.t d~al to tmfeguard the future, but we want more and 
still more. I hope we shall get it. Sir, I move: 

JIr. Presideb (The Honourable Sir Abdur Rahim): Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by Rs. 100." 
lIr. Zahid BUS&in (Government of India: Nominated Official): I think i4; 

. will help the discussion if at this stage I tell the House hoW' we look at the 
financial posi.ti.on of railways. This question can be examined from two main 
points of view. Firstly, whether the railways would be able to maintain their 
so!veney in a reasonable degree when the present abnormal conditions ce s~ 
and the military traffic resumes its normal proportions: and secondly, whether 
th" railwayf.1 would be in a sufficiently strong position at the end of the war to 
undertake the post-war programme of railway construction, rehabilitation of 
over-age and worn out equipment, and improvement€' of lower class travel 

'conditions. 
The railways are at, present passing through an abnormal period of prosperity 

but we all hope that the war will not now continue for long. With the fall in 
·traffic there will be some economies in direct operating expenses and also in 
'certain other directions. But they will be far from being sufficient to counter-
klance the loss of earnings. . 

,.\s regards eArnings, it would not be unreasonable to hope that immediately 
on the termination of war conditions will not undergo such a radical transfor-
mation as to bring about a serious fall in railway revenues. The character and 
pattern of traffic will change and will certainly change but we hope that the 
"Volume will not be too seriouslv reduced for some time at least. Ultimately 
'und pssentially the prosperity of railways is bound up with the prosperit.y of the 
.country and must depend on the general conditions of agriculture, trade, and 
industry. The railways might expect that the post-war balance relating to roads, 
'a~'i 'ulture and industry will gain momentum within a reasonable time after the 
war and llrovide directly and indirectly new sources of traffic which will at leao\ 
partly take the place of present-day military traffic carried at low concessional 
l'8tes. It would be a mistake to take a very optimistic view but there is no 
gTound for pessimism. The attitude of railways must be that of watchfulnef:' 
tn ordE'-t" to take advanta~e of all opportunities that present themselves for 
serving the country. Such service will ri~g its fruitfl in the form of increased 
traffic. Railways must rely for their future prosperity on ,the inexhaustible 
-reservoir of pptential traffic, botp goods and a~sengers in this .great country of 
'<>urs. Monetary reset'Ve8 h,ave their uses, bu~ tbese uses are ~s.it l.'y and 
l'.&rtial. Ou.r railways a,re not in the fortunate positio.ll of tpGSe !.Iommercial 
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concerns who have managed by e.on\e means or other·to pile up reserve. 
~g even their share capital. The railways cannot do 60 without making 
l~ ~'~rease8 in ra~s an? fares a~d without depriving the general ta:xpayer of 
b'Js legItlmate share ill their prospenty. The real reserves of the railways lie in 
?W" co~try and it~ people and we must look t<l them for their future prosper-
I~Y  It IS not, I thmk, too much to hopei that the world has learnt some lessoDa 
B1,!lce the last great war and that the economists imd administrators will be able 
to avoid the economic blizzards of the type from which the world suffered 
during the thirties. 
.  I no~ refer to the post-war programme to which the Honourable Mover has 
~tly given great attention. Our tentative post-war programme covers a 
penod of seven years and involves the following 6'xpenditure: 
Rehabilitation: 125 crores a year. 
Improvements: 
Operative, 45 crores, 
Staff welfare, 45 crores, 
Lower class, 45 crores, ... 
Construction of new lines varying between 50 and 100 crores. 

That is, about 319 crores over a period of 7 Y€81"S. Under our rules of alloes .. 
iion, rehabilitation will be chargeable mostly to depreciation fund, though im-
provements effected in the course of rehabilitation will be chargeable to 
oopital. Improvements whether relating to operation or staff welfare or lower 
olass amenities will be chargeable mostly to capital, but some charge wHI arise 
against the depreciation fund also. Construction of new lines will ve a charge 
entirely to capital. Roughly, it may be assumed that an annual' expenditure of 
22 to 25 crOreS will arise against the depreciation fund. This expenditure will 
be financed to the extent of 13 t<l 14 crores from annual appropriations made 
year by year from revenue to depreciation fund. The difference will be met 
from the accumulated balance in the fund. We expect that we will start at the 
end of the war with a balance of at least 92 crores in the depreciation fund 
which is not so inadequate as to fill us with anxiety about our post-war plans. 
The depreciation fund should be able to stand the strain of the programme pro-
vided it is not depleted during the war as a result of excessive costs of the roll-
ing stock we are purchasing and the works we are executing at the present time. 
The position of railways is ent,irely different to that of a department like 

Education 0r Medical. These departments have to execute their programmes 
by what may be called external finance, while the railways as a commercial 
concern have to find ways and means on the basis of the:'r own intrinsic financial 
strength. In order to enable the railways to face the post-war period with con-
fidence, it ;s eRsential t,hat their financial position at the end of the. war should 
be reaRonably good. We must hand over to the post-war administrators a 
strong capital structure so that it should, if necessary, be able to bear the 
strain of the cost of improvements and lower class ameni ~8 which must be 
provided at the earliest possible moment. Similarly, the dep'"eciationfuud .hauld -
have. a fairly ~ub ?t ln~ial bal!mc(' at, th(' ('TId of tbe' ,w!J.f. 
The capih:l account and the depreciation fund ~re the ~ o sources. of finan?", 

for our post-war plans. If they are damaged du~ng t,he war the .rallways Wln 
be correspondingly disabled  from carrying out theIr plans .. The rallway res~rve 
is and must be regarded only as a reserve to fall back upon. m extreme nece~slty  
The special measures included by Government in the Budget proposals 

shouB be looked at from this point of view. If these measures are 'l.bandoned. 
tfie depreciation fund ,,·ill be reduc~d to a figure of 36 crores, which for the 
rni'twnys would be almost a disaster. Similarly, the capital account would be 
debited with an expenditure of about 15 crores and it follows that to that extent 
-.ater will he injected into the capital structure mak:ing it less fit to stand the 
Min of post-<war reconstruction e~ en it i'e. 
'l'hesep'roposals have been criticised in certain quarters on the ground that. 

~. ift'e. departing from our normal rules. We are certainly departing from our 
~ i u1es but with very good purpose. T:bis -depal'iure is necessary ion ·tIIe 
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interests 'Of the country an(l for post-war reconstruction which we are dlBPO . 
to place above the 'sanctity of rules. I should also say here that t e~e ro~ 8~ 
do not involve any assumptions regarding the level of post-war. PZ?ces. r ~lr 
sole purpose is to protect the capital a~count and. ~ e de rec~atlOn und~ In 
ol"der to keep them iln a strong and solvent condltlOn for facmg the cianu8 
which will arise against them after the war. • 

If our proposals are finally adopted, we will have taken an im~rtant step 
towards ensuring the executipn of. ail a~ lans ~or J>?St-war penod. It haa 
beeu argued by some critics that With t ~ l11crease m prices our assets must be 
regarded as under-valued. I must maintain tha.t Railway assets ca!1not be 
regarded as gold holdings which can be marketed m the local bazar. Their value 
is related to their net earning power. The present surpluses are not 1\ true 
index of their earning capacity, and it would be a most unsound measure to 
value the assets on that basis. 

As regards the reserve we expect that at the end of the war we will have g, 
b&lance of about Rs. 29 crores which is not as iarge as we would wish it to be. 
As I have explained before, our capital account and the depreciation fund are 
the first lines of defence which must be kept in a position to bear the shock of 
post-war reconstruction expenditure. Having taken measures for fortifying the 
front lines itt remains to take whatever measures may be possible to strengthen 
the reserve. If the conditions of prosperity at the present or reduced Male 
contniue for some time yet, as we hope they will, there will be time to build a. 
more subst.antia.l reserve. This is necessary because a large proportion of the 
expenditure to De incurred on post-war plans including lower class amenitie8 
will be unremunerative and should be financed, if possible, from the reserve. 

I would repeat that Railways are not in the fortunate position of those CO:1-
cerns who have used the war to build resen'es equal to two or three times their 
share capital. They are nevertheless in a good financial condition today and 
can face the post-war reconstruction problems with a fair degree of confidence. 
If the measures proposed by Government are endorsed by the Hou~e, and if 
adequate measures are taken to co-ordinate the various forms o~ transport, 
there is every reason to hope that the end of the war will find our Railways 
ready to play. their part in the post-war problems of our country. 

In the course of the general debate one of the Honourable Members, I think 
it was Sir Cowasjee Jehallgir. asked whether these proposals should not have 
been placed before the Convention Committee. When that Committee consi-
dered the draft of its interim report some of the members asked whether the 
eommittee should be continued or dissolved? These are the proceedinos of the 
Committee: ., 

"A draft. report o~ the 90mmittee was circu~ated a~ong the members. ~ ore the draft 
"'!U. taken mto conSideration, ~rdar Sant Smgh raised the question whether with the 
Ilgmng . of the report the committee would be disaolved. The Chairman replied in the 
a ~atIye. .Sardar Sant Singh did not agree and considered that the Committee should 
remain In eXIstence, and the report of the enquiry decided upon on' the prev:ious day 
.hould }>e placed .before the Committe.e for consideration. .He pointed out that it should 
be posSible for tlns report to be 8ubmltted to the Committee before the next session of the 
AsaeD.lbly: Sir Cowalljee ~e ang.ir agreed. that the present Convention Committee 8 ~ .ld 
examme the report ~  the In~medIate enqUiry which was 8uggested, but that the report of 
the more comprehen81ve enquiry 8hould not be placed before this Committee." 

The Committee had recommended that there should be an immediate 
e~ ~iry to find ~ut what additional appropriation should be made to the depreo .. 

ClatIon fund durmg the war as an emergency provision. The enquiry 'vas made 
a;uda report was placed before the Committee, as a result of the recommenda-. 
w.on. of the Committee an additional appropriation has been made to the de re~. 
C1atlO~ fund. There was no suggestion at any time in the past that the bas. 
(In whICh o,!r surpluses s o~Ild be s ~red between t?e Railways and the general 
revenues wIll h",,:e to ~e ~lscusse~ m the ConventIon Commii:,tee from year fA) 
Yea.~. TbefQllowmg recommendatIon was madE! by the Convention Committee: 

• They therefore recommend that in allocati.ng t~e 8ui'plua on .commercial n- heW- .... 
raUWlY rMene and pnetal revenues, as pro'91ded In clauae (iT) of the Beeolu'ioD of II .... 
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\the 2nd 1943 until a new convention is a40pted by the Aaiembly, the appropriation ~o the 
.nilway 'reaer.:e should be the maximum consistent with a ~air ,llocat.i~n to general revenutlOl 
.a8 detennined from year to year by the general budgetary situation arunng out of t e, reaen~ 
~Iilergency.  .' ". . . .. " 

Budget proposals are considered by the Standmg, Fm~nce Commlttee m 
accordance with a Resolution of this House which was passed m 1924. \V e have 
ibeen following the provisioIl6 of that Resolution. 

An Honourable Kember: 1924? 
Mr. Zahid Husain: 1924. These proposals are part of the Budget proposals 

.and were therefore discussed by the Standing F:inance Committee with thei:Je 
r-:marks, 8ir, I oppose the motion . 

. Mr. B. Das (Orissa Division; Non-Muhammadan): 1 knew thu members 
.of the European Group would pet and pat the Honourable the War Transport 
.Member, but Sir, I was rather astounded when I heard the Financial Com-
missioner for Railways this morning. I was rather surprised to find my Honour· 
.able friend Mr. Zahid Husain expounding that the Convention Committee 
.cecommended certain things, and that the .Standing Finance Committee accept-
.ed them and has the final word on them. The Honourable Mr. Zahid Husain 
is not a long time arli~lentarian, but the Honourable the Finance Member 
knows that any recommendation of the Convention Committee about policy as 
.regards allocation or finance should be approved by a resolution passed in this 
House. This has not been done. No attempt has been made by the Honourable 
the Finance Me-mber nor by the Honourable the W6r Transport Member to bring 
stroh a motioLt. So it is no use to put forward the argument that cert,aw things 
have been doDE; with approval of the S. F. C. and if so, these were done in the 
most irregular way and not in conforri:lity with the practice of this Legislature. 

:Now, <Sir, the new deal of the European Group is not a new thing. For the 
:last -six or seven years that Group has been continuoUsly placing before this 
House. the European view point that the Railway Finance should not make any 
substantial contribution to General Finance, and that most of the surplus mQne.Yr 
~ould be abs~rbed, whether ~t. is abso~bed by)he extrlWagance of milit.e.q 
sld~ of. expendlture on the raibvaylil OP In meetmg the reconditioning of the 
t ~'Y:8Y8t roug  the past extravagance and mistakes of the big railway bosses 

'01 the Railway Board it is immaterial, but this policy has been advocated by 
.the European Group for the last seven years, and the Honourable Sir Edward 
Benthall, :representative of the European community in the _Government of 
llndia, has given sanctity to it this year. 

I must say that the Budget is very much under-estimatefl. I am surprised 
that an astute businessman like my friend Sir Edward Benthal!. should introduce 
s11ch under-estimr.tes in his Budget. He has been Member for Communieations 
wr the last 21- years-I do not like to talk of him as War Transport M~mber, 
'because that will mean he should be talking of war and not of peacetime work. 
Last year (1943-44) the estimate of receipts was at 150 orores, the revised 
estimate was 178 crores and the actuals came to 185 crores. For 1944-45 the 
Honourable Sir Ed",Tard Benthall estimated under receipts 192 crores but un-
fortunately the Assembly cut it down by ten crores by no~ allowing him to raise 
tbe fares by '25 per cent .• And now he revises that 182 Jrores and the revised 
forecast is tbat receipts should'be Rs. 214 crores. This is also very much conser· 
vative and I take a bet with him and the Honourable the Finance Member thut 
the actual will be 'Rs. 220 crores for 1944-45. The Honourable the Raihv8Y 
Member has made an under-estimate of 38 crores for 1944-45. The Honourable 
Member is a businessman and has to go by factual precedents and here he esti-
mates that for tbe vear 1945-46 his income will be onlv 220 crores which will 
be almost the same figure as the income of 1944-45; and'yet he himself has ron. 
fessed in his Budget speecb that every month there is an excess of 10 million 
more passengers and he has given us a warning that there will be heavy military 
traffic and 'heavy movement of coal throughout. In spite of increased goods 
traffic and in spite of increased passenger traffic I cannot understand why tbe 
Honourable Member ·is Hnder-estimating unless it is to conceal and camoutlag& 
facts. • 
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A word, Sir, about his solicitude last year about the social amenities to 1ihe-

travelling public which he want-ed to pro!ide by fundingth.e- 25, per cent!. 
enhancement of fares. which he wanted this House to accept. ,Not oJlly did h .. 
have about 40 ~rores more of receipts or earnings in his orig~ estimate bu\ 
he wanted this 10 crores from the 25 per cent. enhancement of fares. I think 

, it would not have been 10 but 15 crores. He pleaded that he wanted all this: 
extra money for providing the social amenities to the travelling public. But 
~ year he has not a word to say about the social amenities of the travelling 
public even in relation to post-war schemes. This year his speech is all about 
locomot.ives and wagon orders and the debits of their costs to the working-
expenses and sound finance requires these should be chln'ged either to capital 
or to the funding whereby the Military department should have to pay more. 
Itis very unfortunate that my Honourable friend Sir Jeremy Raisman does not 
take any part in the Railway debates. He ought to take part in view of what 
Jll.y Honourahle friend Mr. Zahid Husain just said. 

Is it the considered view of the Finance Department that they should no-
more adhere to the old orthodox system of finance, at which my Honourable 
friend Mr. Stokes had a joke this morning? If they had accepted this new 
system of allocating capital expenditure to Working Expenses as had been con-
ceived by the War Transport Member, I should,like to know why We have not 
been allowed a discussion on it. What is the considered opinion of the Finan('e 
Department on this new Benthall dispensation, this new method of accounting, 
,,;z .. debiting tvery thing to working expenses to relieve the military burden of 
Britain to a certain extent and incidentally giving a little extra trouble to the-
Fina~ce Member to find more money for hi& inflation policy. I do not at all 
like the way in which the allocation has been done. It is contrary to the spirit, 
of public finallCe. I hold no brief for my Honourable friend, the Honourable 
the Finance Member, but I have, been acquainted with the Finance Depart. 

, ment's working for so many years and it is contrary to the spirit of the 
Departmeni. • 

It is of course in conformity with the spirit of the European Group, with that 
at the Statutory Railway .A.uthority. It was that which: brought Brig. 
Hammond to India some time ill' 1930 to plan removal of the Railwa .... s completely. 
from the jurisdiction of this legislature. How could we think th&t the Govern-
ment of India and those Executive Councillors are contemplating some day the.t 
the responsibility would be handed over to t.his side I The originatol' of the-
Statutory Railway Authority is himself there as the War Transport JBQ8S and he-
has given effect to the principles of the Statutory Railway AuthOt'ity finance in 
his Budget this year without a definite vote of this House approving ,)f that 
policy, without even our knowledge. In spite of our occasional differences with 
the Honourable the Finance Member. I should like to know whether he haa. 
given his approval to every thing that is implemented in the Budget Speech of' 
the Honourable Sir Edward Benthall and if he has done so, he has completely 
been won over by the European trading community in India. 

I believe thut the Budget estimates on the recei t~ side for 1945'-46 will not 
be 220 crores but will be 245 crores. If the Legislatures are hel'pless, I do hope-
the Executive Council will exercise a certain amount oj control over the Wat"' 
Transport Member and not allow him to spend all this money as he liked. My 
Honourable friend, Sir Edward Benthall, is not a sun-dried' bureaucrat and when 
r heard his speech. I felt at the moment that a businessman had applied his 
business acmnen in prel>aring- the Budget, though from the wnng ;mgle, tha 
angle being the angle of the European eommtinity in India. 

Kr. Preliden't.. (The Honourable Sir Abdur Rahim): 'The Honourable Mem-
&r bas OIle minute more. 

1If. B. Du: Yet, 'for him to ~et so much monev and plav ducks arid 
c1rakes with ,i~ in the name Of elHciency, in the name' of better "'rolling stOck. 
ill rather tricldng the general 'finance and the pubtio of mOle anil actiilg: cotriarM:r 
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t.o accepted principles. His Deprectation }<'und should have been much r.nore. 
lDaQay the q41es .and wagons, ,~~ working more number of hours than thel 
WUe doing before the war. Where aD. engine ora wagon had been wor1ting: 
~ the war forSOO hours a year, they are wo'rking 600 and 800 hours n~ . 
Therefore the depreCIation'rates should ~ave been much higher but what 18 'tJre 
Jl1Ioe of criticising when the Honourable Member does not want anything to be-
funded to the Depreciation Fund 'but wa'nts everything to be used to strengthefi.. 
the Railways with the idea of turning them into companies some time later. • 

Sir Syed Rua Ali (Cities of the United Provinces: Muhammadan Urban): 
Sir, hard indeed is the task and hard it has been since the beginning of the Wat, 
of the War Transport Member in preparing the Railway Budget. This year he 
has produced a carefully prepared Budget no doubt, which he calls unortihodoll. 
If unorthodoxy is meant to cover a multitude of sins, then surely that will not 
commerid itself to this House or anybody of impartial critics; but if UnorthodoXy 
4; real unorthodoxy, namely, it tends to promote the well being and happiness-
of the people of this country, I am sure this House would be too glad to give· 
,the War Transport Member his due for the efforts he has spent in preparing the 
Budget. 

Before I come to the Budget for the year 1945-46, which we ha ve to con .. 
sider very earefully, I would allow myself to make one observation of a general' 
charaeter, ano that is this: I have never been personally able to agree with 
the policy which throws on the general railway revenues the losses incuned on' 
the working of the stratel;"ic lines. I have al a~s maintained and I do main~ 
tain today that this loss should be borne by the defence budget and nob by the ' 
railway revenues. The question is of very great importance. I raised the ues~ 
tion more than once before the Public Accounts Committee and there the reply 
tbe Finance ~ ember gave was-and he had perfect justification in taking that 
line-I do not complain-that it was a question of policy which could no' 
possibly be gone into by the Public Accounts Committee, the main function of 
which is to perform a post mortem examination. I' um raising this u~stion now 
!lnd this iR the time a,nd this is the o~casion. The war has been going on. India 
has done her best to help the war effort; if possible she should do more ahd I 
entirely subscribe to that view: I have no doubt and I am not ashamed of saying 
that. But I think you prepare an artificial budget by not charging the Defence 
Pepartment with a large item of expenditure which for this year amounts to 
180 lakhs-not charging that to the defence but throwing that on the railwaI 
revenues ..... . 

The Honourable Sir Jeremy RaiSme. (Finance Member): On a point of. 
explanation: the loss on strategic lines is not borne by railway revenues but is: 
borne by general revenues. My Honourable friend is. I am afraid, under a 
misapprehension. That is part of the convention and has always been part. of 
the convention and is still maintained. 

Sir Syed Raza Ali: The convention of 1924, I take it. That convention has 
been given the g-o-by really so far as the Budget for t,he yel.lr 1945-46 is concerned., 

The Honourable Sir Jeremy Raisme.: Not in that respect. 
Sir Oowaajee Jehangir (Bombay City: Non-Muhammadan Urban): H i~ 

is not from general revenues, where should it come from? 
Sir Sred lIaI& Ali: I think the question was plain enough. Whatever the 

defence budget is, if it is not enough to meet the defence requirements, It 
should be increased by the amount of the loss incurred on the running of the-
Iitrategic lines. Surely that loss should not be bome by the railwav receipts. 
It is such an obvious question; but having regard to the limited time, it ·i .. 
rather difficult for me to explain the obvious. My reply to what the Honour-. 
~bll' the Finance Member has said is this: since you have punched so many hol"8 
JD the convention of 1924. why not punch one more hole for the sake of the 
public good 1 That is in short my reply. but this is one which we can .discuse 
in the coun:;e of the general budget debate. • 

Now, lam not a financier-I do not claim to be one. I appreciat.e t.h. 
~i el  on ~i6  the ~r T\1lnsport Member-hft ~rred bia Budget; bU't-
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.beiJ:ig a layman, some seriouEo doubts occur to me with res ec~ to ~ e soun!iJ1eaa 
of certain parts of hIS Budget and it is those doubts that! propose to l.ac~ be~ 
Ulls House. In hjS speech the Honourable Member referred to ~ e ave.ilabili'1 
f)f money in India which, I believe, subsequently he interpreted as s ~ ving a 
.ign of prosperity. There is a lot of inflation, no doubt.; but! do not think that 

• that can be taken as a sign of prosperity for the following reasons: the rallways 
have done their level best to extract as much money as they can out of the 
public. All concessions have been withdrawn in the form of monthly and six-
monthly tickets and so on and so forth. Goods booking has been stopped for 
months. At intermediate stations third class tickets are not sold for months at 
a stretch.· l need hardly go into other orders that have been passed by the 
Railway Board; but the net result of all this is this, that people who generally 
:travel third class are forced to travel second c<ass, because they cannot get 
#lird class tickets. The same applies to goods and so on. Therefore, it is too 
much to claim that that can be taken as a sign of prosperity. People are really 
spending not because they necessarily have money but because they are forced 
.to spend. 

Another question on which I propose to say a few word is that the Honour-
.able Member is not right in spending the unduly large sum of money, namely, 
·941 crores, on purchasing locomotives and placing orders in countries outside 
India. My objection to that i.'! a two-fold one. My. first objection is that the 
.cost of everything is very high just now. Why have you decided to place such 
a large order in countries outside India? The number of locomotives, if I am 
eorrect, is 1,500. At no time in the history of the Railway Board did it plare 
.an order for locomotives which ever exceeded 400 in number. The cost of loco-
motives is abOi~t 4 to 5 times, or even more, the cost in normal thnes. Is thil 
;the tim,e ,when you should go out of your way to place this huge order? My 
nE:xt objection is that in ordEll' to find funds the War Transport Member has had 
recourse to a method which seems to me, a layman, to be objectionable. He 
himself says on page 11 of his speech: 
. "The amounts expected to be spent on locomotives and wagons in the four years 1943--44 
to 1946-47 will be about 94 '75. If this expenditure is allocated under the ordinary rules, 
'\here would be a debit of 16 crores ~ ~a ita.l and of 7st crores to ~ e ?,~ ,I : ~~i  ~  .... 
FlUld." • .. 

. ~~ may be t~at if ~ e n~I~ . :were 8trictl~ followed it would cripple the depre-
~9  rtl e~ i rond but I entiCely ftl-il to see why a substantial portion of this 
whould not be debited to capital. The last thing to which I would draw atten-
tion is the resolution passed by the Standing Finance Committee. Weare 
entitled toO know as to what policy the War Transport Member is going to adopt; 
with reference to the creation of this reserve fund of 40 lakhs of rupees which 
ib to be devoted to the improvement of the amenities of third class passengers. 

Sir Oowujee .Jeh&D.gir: Mr. President, I think it would be wise indeed if 
this Honourable House would take a very cautious attitude towards railway 
'finance. In times when large profits are being made, the Government and thia 
House are liable to· be less careful than would be the· case under ordinary eir-
cumstances. The Honourable Member has characterised his Budget as un-
-orthodox. If unorthodoxy means writing down inflated capital expenditure, I 
wish he had been still more unorthodox. 

Now Sir, I would just like to remind Honourable Members on the Govern-
ment Benches why the Convention Committee was appointed. The Honourable 
Member made a statement before this House wh!ch was read out by the 
Financial Commissioner to the effect that the Convention of 1924 would have 
to be scrapped due to the war and that they intended to have an ad hoc con-
vention every vear to be settled between the two Honourable Members mosll 
~oncerned in this matter. We felt that that was not a very satisfactory 
method of ac;ijusting so important a financial allocation as was contemplatled 

.and that there should be Bome principle even in war time which should guide 
, lUle two Honourable Members -in ·ooming to a decision and in order to Consider 
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this important matter (lovernment agreed to appoint a Conventi()n Committee. 
Thefirsti result of the Convention Comm:ttee was an add:tion to the deprecia-
tion fund.· We then were told-and I ~o not think this is giving away any 
8E!cret,-that we could, not consider the matter further until we got the re o~ 
on certain issuei!. That report was received. I believe, a week or ten days ago 
but in the meantime the Honourable Members came to a decision as to a~ 

should take place this year. I should have thought-I do not insist on it-it 
would have been advisable to at least consult the Convention Committee when. 
80 important a departure was to have been made. I have already indicated that 
far from disagreeing with the departure made I wish he had made more such 
departures, if the Honourable the Finance Member would allow him to make 
them. The Finance Member has to guard his own interests in this matter. 
There are two definite interests which th:s House has, one when we discuss 
the Ra..:lway Budget and another when we come to discuss the .General 
Budget. When we come to the Budget I have no doubt that many of us would 
feel d:fierently. Today we feel and justly feel t·hat 32 crores is a little too much 
when we look to the real safety of railway finance. We may consider it too 
little when the Finance Member brings up his financial and taxation proposals. 
But we -must consider this matter from the railway po:nt of view. After all 
these big assets which we have been told belong to India are to go into the 
hands of the future Governmeht and it is for us to see that the finances of the 
railways are in a sound position when they are handed over. 

Now, Sir, we talk of large profits during the·war but let us not forget. that 
on the other side there is a corresponding degree of depreciation in yOUi' assets. 
which would not have taken place had it not been for the war. You are making 
great profits due to the war but you are depreciating your assets. We do noil 
yet know the extent of the depreciation due to the contingencies of the war. 
You have got to balance both. Now, I have a feeling that the de rec~at:on is 
to a greater extent than we realise, wh:le we dissipate our profits by handing 
over large sums to general revenues. The result will be the same as it was 
after the last war. You will have to raise large capital which ought n~ to have 
been raised but it ought to have been found, out of a larger deprec:ation fund 
wh:ch  you ought to have collected during those years of prosperity. Are we 
doing the same thing today? I have a fear we are. . 

Now, Sir, the first principle I would t:ke to lay down is this, that all the 
monies that will be required for the rehabilitation of railways should be collect-
ed in the deprecration fund, every rupee of it. You cannot deprec:ate the 
railway assets as you are doing now, without keeping an equivalent amount!il, 
your depreciation fund, so as a~ least to bring yc;>ur ~il ay  W the same 
cond:tion as they ~r~ !IJ. before the war,. ".f6 you do:ug that P In these 
ye&rs of pl'osperity, you ought also to ha.ve a reserve fund which w]1 pay for the 
improvement of amenities of third class passengers. If you are not to raise 
the fares, the monies spent, 45 crores, will not bring m any return. If you 
raise the money by way of capital, and not raise the fal"es, which we hope you 
will not do, then I contend that, in these years of prosperity, the reserve fund 
should pay for these amenities which you will have to incur after the war. 
These are the two poilcies which I would ask the House to follow and insis!; 
tlpon following. I will repeat, that, firstly the dE'preciation fund should be 
capable of paying every rupee to rehabilitate railways and secondly the reserve 
fund should be of a character which will pay for a.ll amen:ties that you may 
have to carry out for third class passengers. You are not doing that. You 
are taking 32 crores to general revenues. I do c:mtend that that is too la.rge 
an amount and I acknowledge with thanks the move made by the Honourable 
Member to write down his capital expenditure by at least 24 crores, but I do not 
believe that that would be sufficient. You are spending 94 crores, and what you 
contend by' writing it down by 24 crOr68 is that you are paying only 24 crore. 
more than the nonnal value. You are not. We all know that you are paying 
really 100 per cent. more than you ought to. Therefore ·you.ought reallY" to 
bave written down that capital nearer 45 crores thau 24 crores. Of eourse,.. 
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I 'am quite satisfied with small mer'eies. You ate spendiBg M Cl'()l'e1I on ,your 
~ ays in buying locomotives andwagona. Are they worth pre-war value of 
'" crores? 

'!'be JIoIDOar&ble Sir IfltemJ KaimilID: They may not be. 
SIr Oowuj .. lehlDgir: How much more is it going to co~ you? 
fte aUlOlU'&ble Sir Edward. BentbaU (Member for Railways and War 

Transport): On a point of explanatXln, Sir. The total cost of these locomotives 
nnd wagons in round figures is 94 crores. We propOse to write them down by 
24 crores during the current yeaz and 30 crores next year, leaving 12 crorea. 
fOr the yesr after. 

Sir OOWasjee .Jehaug!r: If that i.s so, how much more are you going to order 
next yeaz? 

The Honourable Sir Edward Benthall: None at present. 
Sir Oowaajee lehangil': You will incur expenditure on other items for which 

80 crores will be set aside next year. I will put it tbi&. wa..y, to be on the safe 
ane. You have ordered out 94 crores worth of goods, you are writing them 
down by 24 crores. What my Honourable friend means to say is that he will 
J¥rite them down by another 30 crores. He intends to do so. But I can only 
take facts as they stand. I consider 24 crores too low. Practically the 
Honourable Member admitted .that 24 crores is not sufficient because he says, 
he is going to take 30 crores next year for the same purpose. If he does not 
ill-der out any more and if 94 crores alone are to be written down by 54 crores, 
I will agree. But I do not bel:eve that w:ll happen. Now, S:r, I do not wish 
to take up much of the t!lne of t.his Honourable House unnecessarily. But I 
would contend that this is a matter to be pursued in the Convention Committee. 
It is a very difficult matter to discuss without facts and figures and it is very 
difficult to get -facts and figures during war time. I admit t.hat. 'fhere may be 
such cl,anges as we cannot foresee. We can a.c1l only to the best of our ability 
as we see things at present and as we may anti,cipate them for the future and 
our calculations may go very wrong. In s:x months We may be out of date. 
Therefore, caution is one of the things most necessary if this Department is to 
oe run on commercial lines, paying to general revenues what an ordinary 
company would pay to its shareholders. Beyond that the Honourable the 
Finance Member has no right to claim during war time. 

One more point I should like to ra'se before the House. You may take 82 
orores t~day to general revenues which will mean that the Honourable the 
Finance M;rpber will be relieved of the responsibility of rllising 032 crores of 
loans. It must come to that, If we go wrong in our calculations, and we 
have to raise mon:es for railways as we have had to dQ !lfter: tbe last war, it will 
mean that the railways will have to borrow that money and not t:he general 
taxpayer. That will be the result. It is not a very safe financial position 
for the railways. It may be an excellent position for t.he general taxpayer. 
Therefore, Sir, I will repeat that we will have to look at this matter from: 
two angles of view, one angle of view is being considered today, and freD!-
another angle of view, we shall have to consider the matter when the Honourable 
thp Finance Member discusses his Budget. But I would prefer to look at this 
matter from fhc point of view of railways. If it is a commercial concern, the 
War has to be fought, monies have to be raised, let the general taxpayer bear 
that burden and do not shove it on to the railways, because you can do so. The 
Railways belong to the same owner, having two different pockets. You are 
talfutg it out of one pocket and putting it into another. The burden will be on 
one pocKet and less on the other. If that i's something that does not mucD 
Dqltter, then I have nothing further to say, but to me it does mattoer, bece.uae 
these &8setsare to be hsndedovei to· the future G<>v,er,mnetit and I want to see 
them handed over in a sound financial position. 

111'; IbaU 6ubellar' (Indian Merehlmts. Chamber and Bureau:' -Indian 
/Jommeroe): Which' 'future Oonrntnent? 
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Sir Oowlljee luADgir: When tou sit on the Treasury Benches. as the 
Finance Member. When you do tha.t, I should like you to find the railw..a;r:s 
in a SOULld finaooial position. . 

Ilr. Jlaau Subedar: i shall be only a chapr.asi and not the Finance Member 
'. of the National GQvemment. 

Sir Oowlljae JehaDgir: If that takes plQ.ge, then you will be a most excellent 
r: haprusi. 

ft. BOIlo1lDble Sir Bd.ward ell~: Question. • 
. Ilr. JamDadu •.• ,AU. (Bombay Central Division: Non-Muhammadap 
Rural): I doubt t.hat very much. 

Sir Oowl8jee Jeh&Dglr: Ev:dently the ;Honourable Member has many 
friends in this House. I believe he will make a very good c a ra.~i, but :\ 
better Finance Member. 

JIr. ~ (The Honourable .Sir Abdur Rahim): The Honourable 
Member's time is over. 

Sir Oowasje. lehailgir: I will ask this Houde to be caut:ous. That is eJl 
I have to say. 

Dr. Sir Zia 'Uddin .Ahmad (United Provinces Southern D;visions: Muham-
mMan Rur,al,: Before I develop my argument. I should like to comment on 
two point6, the one was raised by my Honourable friend Sir Syed Raza Ali 
about strategic lines. We find in the Explanatory Memorandum that H~3 
oerores are sbown, as deficit on strategic lines. Then he sllrid that this deficit 
()ught to be met by the Defence e artmen~ and not debited against the 
'Contributions to the general revenues. Whenever we send a bill f.o the Defence 
Department for services rendered by Railways, then this 1·88 crores ought to 
be added to it. That is the first point. The second point is about the engines 
we are now purchasing. I should like the Honourable Member for War 
"Transport to get up and meet definitely the objections which I am now going 
to raise. Is it or is it not a fact that these engines, we are now importing, cannot 
'haul passenger tra:ns with safety. They can only be used and they are being 
used only for goods trains because they are so powerful and quickly generate 
high speed that it is very dangerous to use them on passenger trains. The 
ilecond po:nt is that the life of these engines is very short---<>nly 15 or 10 ye$rs 
against 70 years which is the normal life of present engines--and they have 
to be dismantled after the war. If I am wrong I hope the Honourable Mem-
ber will give authoritative reply and correct me. If these are correct then 
the purchase of these engines is t.he fifteenth folly of the Railway Board, the 
fourteen wasteful undertakings I have described elsewhere. 

Now, Sir, I think the present method of accounting in the Railway Board 
is wrong; we should adopt simple method, whenever you incur any expendi-
iure you see whether it is a revenue yielding expend:ture or not. If it yields 
revenue you should spend from the borrowed money or capital, otherwiSe' it 
should be put under revenue expenditure. That is the principle adopted in all 
oountries except ourselves. If the Railway Board had adopted t·his princ;ple 
~  accounting they would have been saved from a Jage number of wasteful 
undertakingB and also from criticism from this sirle. I think the Finance 
Member will agree that this is the sound principle for all commercial con-
cerns. 

You spE.'nt over two crores for the construction of ra]ways stations at Cawn-
pore and Lucknow and also another large sum on the B., B. & C. I. Central 
Station at Bombay. These are not revenue-yiel(Ung under-takin/!s and they 
should have been met, according to my view, from revenue and not from 
'borrowing. 
. Sir Oowasjee lehangir: How would you biuld your own house? Capital or 

-revenue? 
Dr. Sir Zi&-1J'cldln ~: My Hopourable friend is a rich businessman. 

He can ponder GIver it. I have got neither revenue nor capital. If this 
principle were adopted. these large sums would not ha.ve been spent, on such 
w.,teful things. I. is desirable taat. IWh"47' ~d should have a ~ai 
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committee of experts to wh:-:lh an outsider may be attached to scrutlDlze all ex-
penditure exceeding 15 lakhs. ~e.ne, er this side demands any improvement. 
in third class traffic or other amenmes, they should come from revenue and not 
from capital. If the revenue permits, do it, otherwise raise the rates and fares· 
for giving these amenities. The introduction of depreciation revenue 18 innova-
tion of Indian RailwaY8. This has produced new financial problems. I challeng-e 

• any railway financier to tell me definitely whether a partIcular expenditur& 
should be put in the depreciation fund, under revenue, or under capital. In the· 
proceedings 01 S. F. C. they say at one place that a mistake was made in: 
wrongly debiting it under depreciation and it is being corrected. 
Accurate detennination is impossible because we have started in erect-
ing a new fund, Depreciation Reserve. The po;nt is that there ought; 
to be only two funds, revenue and capital. Then you must have also 8: 
.reserve fund noil for different purpose. We find that there is a cycle of depres-
sion and a cycle of boom. We had six years' depression from 1930 t,o 1935 
during which years we spent 86 crores by borrowing,-37.6 crores from reserve, 
31·3 crores from depreciation, and 17·5 crores from contribution to general 
revenues. We thus spent 86·4 crores to meet the depress:on period. The 
entire amount E;hould have come out from ~serve. Your reserve should be' 
'built up during the boom period to be utilised during depression. That is the 
purpose of the reserve fund. My Honourable friend Sir Frederick James said 
on one occasion-and I entirety agree with him-that the reserve should be 
10 per cent. of your capital at charge, in order to have a good margin for dep-
ression period. In the last 50 years we have seen periods of boom being followed' 
by periods of depression, and so 10 per cent. should be put in reserve to mt'et 
expenditure during the depression. 

The Honourable Sir Edward Benth&l: That is 100 crores. 
Dr. Sir Zia Uddin Ahmad: Our capital at charge is 800 erores and 10 p. c. 

is 100 crores. That is a good figure which we should aim at, to meet the bad 
times which .are bound to come later on. The other point is that we ought. 
not to make the mistake that we made during the Great War on account of 
which we have fallen into the consequential error of starting the depreciation 
fund. You remember, Sir, that in 1875 we had that discussion between the-
Secretary of State and the Government of India and we abolished the depre-
ciation fund in 1875--and those arguments which were used in 1875 are appli-
cable today-but unfortunately the GoYernment, during the Great War, made 
a mistake on account of which we had to swall<!.w the pill of depreciation fund 
recommended by Ackworth Committee and accepted by US in the C<>nvention of 
1924. rhe thing is that whenever you set aside a certain amount. for your 
replacement and renewals, if on account of war conditions materials are not 
available or prices are high, then put this money on one side and go on adding 
to it every year. So that during the war period you will build up a special 
reserve for replacement and renewal from which you can spend as soon 
as materials are available. In this connection I saw a resolution, which was 
to be moved in the Finance Committee and which I thought was on sound' 
lines, but I never heard of it again. In any case you should set aside a certain 
amount of money for natural renewals and replacements every year, wliich 
ought to have been spent each year but which you could not spend because 
the materials are not available or because the cost of materials has gone very 
high. If you don't do that, you will be in trouble afterwards. 

The other thing is that I do not mind if you open a Amortization Fund-
for payment of debts-in the same way as you do in the case of general budget, 
you ought to illtroduce that in the Railway' Budget as well. These thinD'S: 
are necessary but the depreciation fund as it now exists is absolutely usel~s 
and. n9t followed by any country. I am sure I will have no support in tltis 
matter, but my argument is that this practice is not followed by any other 
rail~ay compa?y in the world. Look into the figures published by Intemational 
ft.omety of ~aIl ays' and you find .that depreciation fund is no~ provided any-
where. I WIsh my Honourable fnend would get up and tell me whether 
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British, American, French and German Railways have depreciation reserv~ 

fund in the same way as we are providing. My second argument against de ~
ciation reserve is that it is exceedingly difficult t{) calculate. It has been 
laid down that it should be 1/60th of the capital at charge. I say, why no. 
1/59 or 1761-1 like prime numbers better than composite number 60. You 
have come to an autocratic conclusion which is not veryfa:r. Your reply of 
calculating the life of all the assets is still more hopeless undertaking. Thirdly 
you cannot decide very definitely under what head a particular expend:ture. 
should be put. Therefore, for these three reasons I think we ought to follow the 
practice of other Railways in the world and not waste money and energy in the 
conundrum of the depreciation fund-which we had condemned in 1875 and' 
which we had to introduce in 1924 on account of the m:stake which the Govern-
ment of India made during the Great War because they did not provide reserve-
for the arrears of replacement and renewals. I think it is time that we should 
abolish t,his. 

lIr. President (The Honourable Sir Abdur Rahim): Honourable Member's 
time is up. . 

The Honourable Sir Edward Bentb.aJl: May I know from the Honourable 
Member how he would deal with this partiCUlar sum-94 crores. 1 am noi 
quite clear what my Honourable friend thinks about that. _ 
lIr. Sri Pra.kasa tAllahabad and Jhansi Divisions: Non-Muhammadan Ruial):. 

Ask him in the lobby I . 
lIr. X. C. Neogy (Dacca Division: Non-MuhaI!lmadan: Rural): The House 

is certainly obliged to my Ho~ourable friend, Mr. Stokes, for having mitiated 
this discussion because some of the points that he has raised deserve very careful 
consideration at our hands, although passing references to them were made by 
certain speakers· on Monday last. 
Before I come to the merits of the present system of allocation, which has 

been characterized ·as 'unorthodox' by the Honourable Member in ~ arge, 
I should like to refer for a moment to the point that was made by my Honour-
able friend, Sir Cowasjee Jehangir, as regards the impropriety of which the 
Railway Department is guilty for not baving referred to the ConventioIl Com-
mittee the proposed departure from past practice in regard to allocation of 
expenditure. 
lIr. President (The Honourable Sir Abdur Rahim): It is now quarter past 

one. The Honourable Member can resume his speech after Lunch. 
The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock. 
Mr. Deputy President (Mr. Akhil Cbandra Datta) in tbe Chair. 

lIr. X. C. Neogy: I maintain that what is called the Convention Committee-
was in full seizin of the matter relating to allocation of railway_ expenditure 
and revenue and the Honourable Member in charge should not have ignored that 
Coinmittee and obtained the blessings of the Standing I!'inance -Committee fof' 
his new fangled theory. 
Now, Sir, reference has already been made to the objects with which the-

Convention Committee was set up. I would particuiarly draw the attention 
of the House to pages 6 and 7 of the proceedings of that Committee where 
the terms. of reference a-s settled by the Committee :,tself are set out. I have 
no desire nor have I-the time to read out the whole thing but the terms are 
sufficiently comprehensive to include t?e issue ~:c  is invo~ved ~ the pre-
sent method of allocation. I do not thmk there ~1l be any dIspOSItion on the-
part of the Honourable Member in c~arge to chailenge that. ~ osit on. . 
Now, Sir, the Committee felt that there should be a prehmmary InvestIga-

tion into some essential details regarding the life of the assets and so on and 
as a, result of their recommendation, in what is called the Interim Report, a 
special enquiry was ordered and it was carned out by a com~ittee of ~ erienced 
pfficers whose .report howElver came to the members of thIS Commlftee aboui .. 
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~ .e Bame time that the Bl'dget proposals were laid before this House. l\ow, 
~ir, the substance of the report of that Commtttee i& that they are not in • 
. po6ition to c~ on the investigation with which they were charged unless 
~ertain essential particulars were furnished to them, and the Government OD 
a' perusal of the report have come to the conclusion that the enquiry should 
be suspended for the time being. 

Now, incidentally, 1 should like to mention one particular point which th,is 
official committtle brought out. It is to this effect. I am quoting from 
:the precis of the report itself. "No statistics are available on therdilw:aYii 
,to watch and find out when an asset becomes uneconomic and requires replace-
ment". It is a very damaging statement coming from a \Jommittee Which 
~ent into the matler after fully twent)' years had passed during which we 
~ oug t that the accounts of the raUway system were being p'-ced on a 
scientific basis. I wonder whether the Honourable Member in charge realises 
the seriousness of the position as revealed by the two brief points made in ~e 
report of the Sankara lyer Committ'6e in this connect:on. 

Now 1 should like to come to the merits of the new system. We have 
,been told that the practice which the Honourable Member has followed this year 
~ in accordance with the normai commercial practice. ' 

The Honourable Sir Edward Benthaoll: No. ,Sir. 
Mr. K. C. Neogy; Isn'\. it in accordance with commercial practice? I 

,\lIlderstand that is the merit that is claimed for it. Anyway, I will leave the 
.expianation to be given by the Honourable Member in cha!ge. 

What exactly is going to happen? FOl' the last twenty ye91's the accounts 
of the railways have been kept on a particular basis and effort!- have been made 

,from time to time by experienced officials and by experts frA'm abroad to place 
,the whole system of accounting and allocation on a scientific footing. I 
daresay much yet rema:ns to be done, but taking advantag~ of the war, what 
has been accomplished in this direction, has been sought to be done away with 
in the name of war emergency. I should like to give just a few illustrations 

,of the specific measures taken in this connection and I would refer to the 
explanatory memorandum on the railway Budget which is signed by t,he Finan-

·cial Commissioner of Railways and the Chief Commissioner. 
On page 3 of this booklet the House will see what expedients have b~en 

resorted to by the Department for the purpose of under-valuing the capital, 
,rather giving greater relief to capital than would be required under the normal 
rules that have so far been in operation in this matter: It is not merely the 
present budget that wiil be affected by the new system. 'The Honourable the 
Financial Commissioner has had to recast the past accounts also on the basis 
of the neW system in certain matters. For instance, he says that in the case 
of certain sidings which were charged to capital, they are now going to be 
written back to revenue as this would be more in consonance with the rules 
for temporary works. Either these are temporary works or they are not. 
What is the meaning of "more in consonance with the. rules for temporary 
works"? I have in my hand the rules regarding the allocation of expenditure 
between capital, depreciation fund and revenue and there I read that work'of 
a temporary or experimental nature is not charged to capital but to revenue, 

'but. when it ceases to be temporary or e er~mental and becomes permanent 
or IS replaced by a permanent work, the cost IS chargeable to capital. In th:s 
instance the charge was made to capital in the first instance and now the 
Honourable Member in charge of the finances of the railways says it would be 
more in consonan.ce with the. ~les of temporary works to ch'lrge it back to 
'"l'evenue after. havmg charged It III the past year to capital. 

Sir OowUJee JeIlaDcb': It; may have to be ripped up. 
~. ~. o. :R'eoey: Well, let him explain. There is another instance. 

,Mr· . ~ ~~: By way. of in ormati~, these sidings and depots ha",e 
.beeQ. bu!lt to meet mIlItary reqUirements. It I~ ~ssible that B,ome of them mA:r 
be reqUired as a perma.uent measure a t~r the war while quite 8. . large number 
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cf them m~y. h&¥eto be dismantled. The cost is being allocated accordiy;ag to 
the existing rules between the War' Department and the Railway Department. 
There have been .rules which have been in practice for the la~t forty years 
~8d we have been following those rules. 

,JIr. Sri.Prakas&: Has the war been going on for forty years? It is amazing 
JIr. K. O. Jfeogy: The .amount involved in this process in the case of sidings 

is three .crores. 
Coming to structural works, they are reconstructing thtl accounts with effect 

trom 1943-44. Perhaps this epoch is likely to bc called in future as the Benthall 
epoch of Railway Finance, otherwise I do not understand why it should 
b-e necessary to re-construct the account!; with effect from 1943-44. Now, on the 
~tructural works mentioned above we read in this booklet-'half is proposed to be 
written back to revenue, and for this purpose a provision of Rs. Ii crores has been 
made in the current year.' Now that also needs, to my mind, some explanation 

o 

'from the Honnurable Member. I now come to a more interesting thing. Towards 
the end of that paragraph it is said-'It has been decided as a war measure to do 
this.' Then come a very illuminating expression of policy: 'Further, if any large 
debit is involvEld to capital some suitable formula will be applied to write oli 
the element of excess in war time costs by oebit to working expenses'. First 
'Of an, decide upon the action, and then leave it to the Financial Commissioner 
to evolve a suitable formula which will fit in with the situation. This is not 
my conception of the duties of the Financial Gommissioner for Railway.. 1 
definitely think that it is a most dangerous step that is being taken. You 
fudge your ar.counts in this manner, that is to say, do whatever you want to 
do in the i~stance, and then try to invent a formula to justify your action. 

Sir, my t~' ;~'s about io be over. I should now briefly refer to the question 
-of overcapitalisa ;n that has been raised. Wedgwood Committee report in 
para. 74 had a 10 to say as to this particular point-how in the past "prestige 
has ,perhaps accounted for more than prudence", to quote their very words, 
in . putting up capital expenditure of railways. They go into very interesting 
details which are wort.h perusal. This is the process by \Vhich capital has bee.n 
increased in the past, and what is the suggestion that has been made by the 
Honourable friend to my right? If you are going to adopt commercial practice 
why not go the whole hog, why not revalue the capital assets? There is a 
precedent for it in America. The Inter-State Commission carrieB out sucb 
revaluation of capital, and there is nothing to prevent, and everything to com-
mend to, the Railway Board the adoption of that precedent. 

Sir, I would just like to say a word about reconstruction proposals. T~ere 
is one particular point which does not seem to have been touched by prevIous 
speakers, and that is-financing of construction of new lines in undeveloped 
areas. Arising out of the Reconstruction Committee of Council's second report, 
I should like to know from the Honourable Member in oharge of Railways 
as to what the method is going to be in deciding upon the reconstruction plan 
with. regard to this particular matter. There are areas which require, very badly 
require, to be developed, and these lines which are required in the interests of 
the country as a whole, and for the development. of Indi~'s natural resources, 
may not in the near future prove to be ·remunerative. What is the policy 
of Govemmen.t going to be like in this matter, because normally they will not 
allow any line to be constructed unless there is an early prospect of its proving 
R financial success. Here is a point on which I should like my Honourable 
friend to oi,e a definite assurance, because tf you were to follow orthodox 
ractic~, it would not lead to the de~elo ment of the coun~ which is so b~dly 

needed. In this respect, I should hke my Honourable frIend to be a lIttle 
unorthodox. 

Kr. Jamnadas -M. Mehta: Rir, I have only a few submissions to make. The 
W ar Tr~ns ort Member at the conclusion of his speech suggested that if ~ 
acce{Jted the policy wbieh ~ had laid down we would .lZet 'l rnilway system. 

(] 
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1ully equipped to deal with the task which we allot to it, aDd i1; will be Ul a. 
fit s1;&te financially to give a fair chance :to O:ovemments. of the future. ~1 
friend Mr. Stokes was not satisfied with that, and he saId that the finanClal 
ositi~n of the railways was weak. The Financial Conu.nissioner was ~ood 

enough to explain the whole point of view of the ai~ ay  B.oard, a~ my. friend 
Sir Cowasjee J ehangir was more loyal than the kmg hImself m askmg for 
more and more money from the taxpayer, and I do not know what be would stop 
at 

Sir Cowasjee J'ehangir: In whose interests? 
Mr. J'a.mnadas II. lI.eht&: I do not know in whose interests, but not in th& 

interests of the traveller or the worker . 
. Sir Cowaaiee J8hangir: A:te you a represen1;&tive of the worker now? 

JIl'. lamnadaa 11.. lI.eht&: I am still representing my electorate. There hu 
been no change. Now I want to submit for the consideration of the War Trans-
port Member and the two Members who supported him that some of the alloca.-
tions of the surplus are ultra vires. According to the resolution of 1943, eaeh 
year the amount which has to go to the general revenues has got to be deier-
mined by a resolution of this House, and it cannot be sanctioned by the Financ& 
Committee. The resolution is there for the Honourable Member to see, and 
~ ere ore his allocation of Rs. 32 crores to general revenues. a~ ver its other 
merits may be, is ultra vire8~ 

As for the rest of the financial policy, I must say it is far too ",,"utiOllS, 
it is arbitrary, it is chaotic, lind it is anti-social. The caution which the 
Board has adopted is ridiculously excessive. The Railway Convention of 1924 
which my friend the Financial Commissioner referred to bas be~n blown to 
pieces. No part of it is now in operation, it is more honoured in its breach 
than in its observance. If the Railway Convention had operated I do not think 
that Rs. 32 crores would go to the general revenues, and Rs. 17 crores to the 
depreciation fund. They anticipate all sorts of dangers and all sorts of calamities 
that will descend on the Railways as soon as the war is over as if war was not 
itself a calamity. 

As regards locomotives provision is made in advance aga.inst the fall in prices. 
In this year Rs. 24 crores has been provided for, in the next year Rs 30 crores 
and in the year after the next Rs. 12 crores, all amounting to nearly Rs. 66 
crores. 

But this is not all. If you examine some of the comments which my friend 
Mr. Neogy made, you will find here and there and everywhere, in all guises 
and disguises, revenue has been milked in the supposed interests of sound 
finance. No doubt railways are in a sense in a very sound financial position. 
If I can give an example, my friend the Honourable Member for War Transport, 
if I mav sav so, is the embodiment of sound finance. He is tall, handsome 
Rnd rob'ust 'and I may compare railway finance with him. And if I should 
compare the railway customer or the railway worker whom shall I compare 
with-Maul vi Abdul Ghani or Mr. Azhar Ali? He is the Railway 
finance. This is the traveller. This is the worker. This is a pictureeque 
but true description of the Soundness of railway finance. And the more 
it is sound, the more Mr. Abdul Ghani will go down, if he is not wanted, 
ani! the more Mr. A7har Ali will go down further. This is the soundness in 
the railway finance today. The customer is mulcted, the worker is starved And 
~ ouris ed and all my friend Mr. Stokes and Sir Cowasjee Jehangir say that 
IS sound finance. The economic philosophy of 1939 is dead at the beginning 
of the war. Mere statistical prosperity is noli the test nowadays. The Gov-
ernment of India, are a. party to the Philadelphia Conference resolution which 
sta~  t ~'t ~ e real object of financial and economic policy is. !I. social objective; 
sOClal objective as defined at page 6 of Report No.1 of the International Labour 
Conference: 

"All economic and financial policies mast be jndged in flhe light and accepted only in 80 
far lUI they may be held to promote and not to hinder the achievement of the fnndamental 
lOCial objective." 
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I therefore say that these astrontlmical figures of ~ravell l'ra arid incdme 

.hould not deceive us. The income of 220 crores is nearly three times the: 
p?e-wa'r income. It was 84 Cl'Ores in 1934 or so and it is 220 cro!es today arid 
much is concealed. ,A.t the end of the year it will be probably somewhere near 
~ crol'Els. 

One thing I wish to touch prominently is this: that the surplus today is 8() 
crores, 220 crores income and 140 expenditure and the surplus is 80 crores. And. 
yet we are told that it is 36 crores. 1 would like to know why the surplus is. 
depleted to the extent of 44 crores in the case of this Budget. Why should 
~o. these 80 crores be spent towards rehabilitating t ~ Railway staff even 
during the war, and thus make our Railway a real transport service, beneficent 
_to the traveller, beneficent to the trader and equitable to the worker. That is 
the only test of sound finance and not simply big figures. 1 ask what are you 
spending for human values? The real test of a sound financial I>olicy, in my 
opinion, on the railwaya will be that human values a.re respecteJ: more than 
merely Cl'Ores of income. 

There is one last point which I would wish to make. Some people have sai4~ 
tlwt 92 crores of Depreciation Fund is not enough, that 29 crores of Railway' 
Reserve are not enough. What does it come to? It comes to over 120 crore&. 
and we have 800 crores of Railway Capital. If your reserves are as great as 
Iie&l"ly 1/6 of your assets, how much more do you need and why? You have got 
at least 120 crores against bad times, if there 'ire to be any. It is simply' 
unlimited thirst for taking money from the revenues. Therefore thib is not 
sound so far as human values are concerned. Government of India were a party 
at Philadelphia to that ideal. How with these commitments of theirs at Phila-
delphia these kinds of transfer from revenue to the extent of a crore, ten crores" 
20 crores or 40 crores can be tolerated I do not understand. r want the Gov-
ernment of India to respect the resolution of the Philadelphia Conference for 
which they have voted. There they voted for a social objective. Why not. 
here also? 

Sir OOwl8jee Jehangir: Who was their representative there? 
Mr. Jamnadas M. Mehta: Sir Samuel Ranganadhan, the Honourable Mr. 

Prior and one Mr. Ahuja from Canada. I think I need not say anything more 
except to ask the Honourable the War Transport Member to explain how he 
justifies the present financial policy in lIhe light of the commitments of the Gov-
ernment of India at Philadelphia. 

The Honourable Sir Edward Benthall: The Honourable Mover in his, 
opening sentence described the Railway finances as being in 1\ thoroughly weak 
state in contradiction to what I understand my compliment)ary friend behind' 
me considers to be the state of the Railway Member, The Mover cmphasi3ecf 
caution in railway finances in spite of the large surplus !J.nd that, Sir, was-
th"3 theme of the Honourable the leader of the Inquisitior. a day or two ago. 
Sir Cowasjee J ehangir also in his speech agreed that in spite of the figures' 
which have been placed before the House, caution is still necessary. With those-
sentiments I very much agree. We have only got to tlrink back even two· 
yeuril ago, the first occasion when I presented a Railway Budget to, this House. 
r then described the Budget as the first Budget for many years whlCh could be-
described as straight.. That was only two yea.rs ago and so recently as 1939·40' 
we were in the position of having drawn 17 crores, 96 lakhs from Reserve, we 
were 35! crores in arrears of contributionfl to General Revenues, when the contri-
bntion still existed and we had something like 301 crores drawn on loan from 
the Depreciation Fund. That was only, Sir, five e~rs ago .. We are deali~ 
loday in very big figures but these big figures are eaSIly reversIble and I qUIte-
agree with all the speakers who have stressed the point that we should not 
be carried away by the _ boom conditi.on~ for ra.il a.y~ ~ic  ~~t today. 

The Honourable the -Mover also mdlcated that m hIS opmlOn the revenue' 
pOF;ition of the railways was unsound. That may seem, at first sight, rather' 
an unorthodox sta.tement or rather an unusual statement, in view of our very 
1arrp "'11rnluses but it. is in my opinion also correct. Our surpluses are duet 

c2 
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to very-a~no~al traffic .I .~sing out o~ the a~. a traffic which moat fan away. 
As the FmanClal eOmmlS~l?ner mentioned. this ~y ~t be immediately a ~ 
the war but when the military traffic comes off. It will certainly take some 
tme to replace it by the development of ordinary commercial traffic. Our 
ezpeDses in the meantime have risen by leaps and bounds and it is much more 
difficult to get down expenses than it is for earnings to fall automatically. As 
I have mentioned in the Budget speech some 20 crores extra has been spent 
en· dearness allowance and food shops and our coal bill has risen very heavily 
indeed. Now, when we· get on to the·period after the war, we shall have other 
charges arising out of the policies which we are considering todll.y~ for instance. 
there is the question of recurring e ~nses on third class amenities. You may 
1»ut up buildings and build carriages for third class passengers; but they will 
require maintenance charges recurring each year, and it is quite possible that 
our recurring charges on that head will amount in course of time to Ii or 2 
-erores a year. Similarly we have a programme of 48 crores of experiditure 
011 staff amenities. That may run us into a running expenditure of 21 crores-
' .... turally all such figures are guess work-but it certainly runs intlo consider-
't Me expenditure judged by pre-war standards. Then t.here is the case raised 
~by my friend Mr. Neogy of unremunerative lines. He asked what we are going 
'in do to develop undeveloped areas. Naturally development of lines in such 
areas as Orissa and Assam is very much in our pragramme. We have consult-
ed. with the Provincial Governments (Interruption)-I just mentioned two Gov-
ernments which have particularly pressed for railways to develop new ~' . 
The lines may pay in the long run. I understand that it is the deSIre of 
the House that we should proceed with these lines which may not be remun~
t.-ve in the earlier stages and there will be extra charges on that accounil. 
Toore will be losses which will have to be met out of the revenues of the 
railways. Then again, a1; we spend our depreciation and reserve funds 'Wi" 
shall lose interest on those funds. So that, the development programme on 
which we are embarking will involve us one way and another in considemble 
expense or loss of income. To meet that we have either got to get more traffic 
to replace the army traffic which we are getting -today, and the abno~~l 
as~enger traffic which we are getting today, partly due to war time prospenfy 
• .,d partly due to buses being off the road. or ,!e have .got .to. cut our cos~s. 
IIv Honwrable friend Mr. Mehta and others Will not like It if we have to 
indulge in a policy of reducing the emoluments of labour. Similarly seU(\rB 
of coal will not be pleased if we have to ;educe th.e ri~e of c~l on grou~d~ of 
economy to anytping like the fi§Ures which prevalled m t~e mneteen thirtIeS, 
which, I quite agree, have not· resulted in a healthy coal mdustry. Or there 
is the third alternative which will face the Governments of the future, and 
bt is an increase in rates and fares. After the last war, the Acworth Com-
mittee considered the position which then e iste~-and a position which we 
. are trying to avoid by our methods toda.y-and pomted out: . 

• 'That in the Indian railways, rates have always been among-the lowest lD the world. 
.. a general substantial increase is overdue." 
I do not think I need stress this point. I mentioned it in my Budget 

&peech:. but I would add that the railways in America are also facing the saDie 
lrituatioll where railway rates and fares stand far below the general level ~  
prices. ~bviously you cann~t continue that indefinitely, unle .. you can keep 
up the high volume and velOCity of .traffic that we have today. The Mover wants 
more and still more to be put to reserve but it may be neeessary. in order 
to achieve t~ lt, for some overnmen~ in the future to put up the rates and 
fare!! .. 
My Honourable friend the Financial Commissioner dealt with a number of 

points raised in the Honourable Mover's speech. He dealt with them in 
what I thought was .an extremely illuminating way, which is typical of the 
oonspicuous wisdom and prudence of the advice which he has tendered t." 
Government. I hope that in the main what he h. said will satisfy the 
IltJver. . 
Mr. Das complained about inaccuracy of budgeting. I cannot dwell on this 

~ long. I did point out in my Budget speech that our receipts for the en Ruing 
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yeac ma'y be higher than we budgetM for, but so might our expenses. It. 
cer~, I think. that our expenses will be .higher, but we can only budget 011 
declSI0ns that have been made. If there IS a further increase in staff emolu-
ments we cannot budget for that until it has been made. But on the traffio 
side there are a number of considerations which may not immediately occur to 
ani one who is looking at the figures. We ·hope for an increase of traffic owing 
1:,(, Mdditional engines Hnd wagons; but a large proportion of that traffic may be , 
coa~ which will be at .low freight rates: other portions of it will be military loads 
which are also charged at lower rates than civilian traffic. We hope to divert 
a certain amount of traffic from the railways to the sea, in the general interesta 
of moving more goods round the countay; and furthermore a certain amount 
of traffic may be re-diverted from parcels traffic at a higher rate back to goods 
traffic. Also we may have more lorries coming on the road which will again 
affect our receipts. 

Sir Ram Ali mentioned the loss on strategic lines. I confirmed that accord-
ing to the convention of September 1924 . 'the loss on the Wtlrking of strategic 
lines shall be borne by general revenues" and that is what we -are bound by. 

Dr. Sir Zia Uddin. Ahmad asked whether goods engines were sliitable for 
passenger services. They are, because the engines have a higher tractive capa-
city than passenger engines and therefore they can pull passenger trains b __ 
they cannot go at such high speeds. .  .  .  • 

Dr. Sir Zia Uddin .Ahmad: Are they being used now? 

Sir Oowujee Jeha.ngir: What is the life of these engines? 

The JIoD01U'&ble Sir Edward BeDlth&1!L: My time is limited: the life of the-
American engines and wagons as mentioned in my speech, is shorter than the· 
life of those which ~ got in the past from Great Britain or those which we 
are getting from Canada-we are taking it at 20 years. 

Sir Cowasjee J ehangir suggest-ed that we should have an ad ~c discuss:on 
by the Convention Committee each year, and that we ought to have put these 
ro osal~ before t ~ Convention Committee. I understood him to say that he 
t.hought It was adVIsable but that he did not wish to insist on it bein~ done. 
Latf:lr on in his speech he suggested further discussion of these pomts. 1 
intended no discourtesy whatever in not thinking of placing t.his before tho 
Convention Committee, who have done very valuable work and of whose help 
we are highly appreciative. But I would-as Mr. N.eogy did-refer to tIur 
agonda or terms of reference of this committee which they settled t emselves~ 
I have read these through again and I cannot see that anything in the 7 poin" 
which they themselves settled for discussion laid the obligation on Government; 
to pJace this particular matter before them. I have no time to read them out. 
Otherwise I could satisfy the House on that point. Also, the Committee diel' 
make a recommendation which the Financial Commissioner read out about; 
the allocations between the general revenues and railway reserve. The diffi-
culty is this. If we have to try and refer all these matters to more than one 
committee, we shall get into difficulties. We followed in this case the ortho-
dox procedure which is laid down by the Convention oi September 1924. We 
could not do otherwise without being brought up by the Standing Finance 
Committee and t;he House. The convention lays down t,at 'a StAnding 
Finance Committee shall be constituted, ....... and the Railway Depart-
ment shall place the estimate of railway expenditure before the Standing 
}'in8nce Committee on some day prior, etc. etc." It has been the practice 
ever since those days to la.y the budget figures before the Standing Finance 
Committee. I think therefore the Government are technically correct hut 
the question does need examination and I ~ill look into the ositio~ of the 
Convention Committee Rnd see what work hes before them. As I saId, the 
other day, it has not been wound up. There. is the inves~igation into the lives 
of the assets which is to take place and I will see what IS to be done for the 
future. I hope that statement will satisfy my Honourable friend t~at no' 
dileolU'tesy was meant, that our procedure was r.orrect and that we WIll look: 
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mto the functions of the cc.mmittee in the future and communicate with the 
.Members. 

Before winding up I will make one further point in reply to Mr. Neogy who 
sail that in his opinion there should be a re-valuation and a writing up ~  

-the railway assets. Again I would remind him that if you write up the assets 
to .'You have got to increase your earnings  to pay interest on those written-up 
:assets and you will therefore have to write up or increase your rates and fares. 

:S~'. the Hon?urable Mover asked that we should create a special fund for 
-smellities for thIrd class passengers and staff. That suggestion is close to the 
recomm.endation.o.f the Standing Finance Committee. I have never myself in 
~ny bu~mess trammg been very fond of special funds. I have always believed 
m ut~mg funds in~o a general reserve which gives the management freedom 
of actIOn. Now, SIr,. we have down in our programme of post-war develop-
~e?t 93 'o:o1'es for thIrd class passengers amenities and staff amenities. As 
It IS not directly remunerative expenditure we should try to finance it as much 
~s possible out of reserves. There might also be other unforeseen reserves 
which may be necessary . We found some this year. I cannot foresee any 
more at present but they may be there and freedom of action should be kept. 
The Mover suggested that last year I agreed that the 10 crores which we 
o ~~d to rai~e from a special source should be allocated specially for 

.1lr.'1en~tles. I did say .that .• That was a special <X?casion; the money was to 
be raIsed from a speCIal source. The Standing Fmance Committee wants a 
·special fund created and the additional surplus, if any, this year-anything 
ahove the budget figures-should be automatically credited to it. 'rhe 
"1iIonoura.ble Mover and the Standing Finance Committee seem to imagine that 
, ihf'!e must ·inevita}:>ly be an additional surplus but there may not be. Our 
oC'Bttmates. may eaSily be less for the reasons which I gave earlier in my speech 
-and that IS why when I reviewed the position in my Budget speech I said: 
"The arrangement made with the general revenues whereby the contribution is stabilised 

:at 32 crorea for two years is subject to review if the actual position near year tums out 
:inlhiltantially different from what we are able to forecast now." 

The surplus may be scbstantially up or substantially down but my desire, 
..,hich was also indicated in the Budget speech, is very much on the lines of 
iil1e Standing Finance Committee. I have indicated our desire to build up 
the reserve for, among other things, third class passengers amenities. I wUI 
WIIlertake that this question will be placed before the Standing Finance Com-
init1;ee for Railways and I have no  reason to suppose that Government will 
tio~ be able to acc~ t their recommendation in the light of the position which 
~ 1a:; exist in a ye&l"'s time. Sir, I oppose. 

~. B. Q. Stokes: In view of what the Honourable the War Transpl)l1; 
lIember has said, I ask for leave of the House to wit.hdraw my cut motlon. 
Jlr. Sri Prakas&: Is the motion withdrawn in view of what the War Trans-

1fIOrl Member has said or had they made up their minds beforehand? 
The motion was, by leave of the Assembly, withdrawn. 

Inadequacy of the Scale of Dearne8s Allowance to Railwa.ymen. 
JIt. J'alDDadu ][. Mehta: Sir, I move: 
·"That. the demand under the head 'Railway Board' be reduced by Re. 100." 

Sir, I shall ask the House to turn to page 6 of the. Explanatory Memo-
~ndum. There you find that the Railways made aD income of 185 crores in 
1943-44; they are expected to make an income of 182 crores in the. current year 
~~d an income of nearly 220 cro):"es in the budget year. Against that, the 
-e~ense  in the year 1943-44 were 90 crores 10 lakhs. in 1944-45 128 crores and 
in the current year-I t.hink the Budget year, they are expected to be 140 
"CJ!!}res. Now, Sir, why is it that suddenly the expenditure has risen from 90 
"Cl'OlICS in 1943-44 to 128 crores in the current year and to 140 crore8 in the 
oC$Jning year? Without the authority of the House, for no lICal justifica.tion, 
130 crores are quietly taken to working expenses. This is in addition to many 
crGres secretly taken; if a Committee were appointed, it will be revealed that 
.-evenue is being mnsferred from the income of railways to other heads. 
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~ BonODl&ble Sir Edward Bn.thall: No,- Sir. 
1Ir. Ja.mnMI8 K. Kehta: I av~ not the time to go into this question in 

<letail. I have quoted figures in the past years. Every reason, sensible or 
insensible, wise or unwise, is found for transferring revenue to non-revenue 
<channels. The only person who gets neglect-ed in this scramble for crores is 
ilie poor railway man. Eight lakhs of railway men, with their families come 
to about 40 lakhs of population in this country. That is one man out of ·10 is 
:a railway man and amidst this economy of abundance which t ~ railway is 
now enjoying, tbis one unfortunate individual is neglected. The position is • 
that in place of 36 crores of surplus shown, it should have been 66 crores of 
r,urplus. If I am to take into account other charges on revenue which I claim 
are not justified, I am quite certain that it may reach even 80 crores or more. 
Out of this, a11 Interests get something, Rs. 32 crores go to general revenne, 
Rs. 30 crores go to meet the supposed loss in the values of locomotives 
and wagons, some crores go in excess payment to depreciation, and in that 
way many crores are dissipated for which no justification is necessary. I 
maintain that financially all these huge diversions of revenue are not necessary. 
In future tbe raIlways are going to be bankrupt and there is no room to fear 
all kinds of disasters, to make out an excuse for diversions of revenue. 
"Therefore, I ask the Honourable Member for War Transport to account for 
this 80 crores and give the railwaymen at least 25 per cent. of that amount. 
If you give 20 crores to the railwaymen to increase the dearness allowance 
which is very meagre, as I shall presently show, you will have done some 
justice to the men who have helped you during·the war as few people have 
bl?lped you. I find in the Budget speech of the Honourable Member for War 
"Ttansport tbat compliments are paid, but no coins are given; Complimenii 
there is in abundance, but when it comes to a question of cash there is a 
-small trickle. 

The ll0n0urable Sir Edward Bethan: Twenty crores. 
111'. JamnMas X. Kehta: I know. But what are you giving this year out 

of 80 crores to the railwayman? Nothing_ For 5t years, the railway man 
bas carriea war workers, soldiers. I want the transport of goods and services 
for the army. The railwayman has carried all these on his shoulders for 5i 
yeara and yet tbe Railway Member has been refusing _to give him even 25 per 
cent out of 80 CI"011.'S. I would like the House to know what the railwayman 
bas been receivIng S(l far. What he has been receiving till now is so small 
'that it does not enable him -to make both ends meet. The maximum allowed 
to railwaymen in places which are supposed to be most expensive likB Bombay 
-and Calcutta is Rs. 18 a month and it is claimed that savings under grain 
shops come to a.bout Rs. 11. This is the highilst allowance. Now, Sir, let \18 
see what the rise in the cost of living has been. The cost of living, ac<Y>rding 
10 official estimates, has gone up to 250 per cent. T i~ is a moderate esti-
mate, but the real cost ie much higher, because official iudex is based upon 
lmagin&ry availability of certain things. Cloth, for instr.nce, is priced at a 
'certain control raie, but you do not get it at that rate. Drugs, for instance, 
arll priced at a certain control rate, but you do not get them at that rate. To 
the poor man the very elementary necessaries of life '1re unavailable at the 
control rat&. Milk, which- Railwaymen 's babies need, is not available 38 thMP 
wages and allowances are inadequate. The smallest man gets Rs. 22 as 
alli)wance and the highest man Re. 29. Rs. 22 WOUld completely C!DIIlpensate 
a: man wbowas earning R-s. 14 perhaps and yet the Honourable Member for 
War Transport bas tried to create the impression on the House that al~ the. 
ltiwest paid employees are com ~etely compensated. I say that that IS noti 
fair. I appea1 to tbe Honourable Member that o~emment should .not ~a e 
riatements wbicb, If challenged, cannot stand the bght of day. Is It clmmed 
b. the Railway Board that workers getting RB. 16, 20, 25, 30, 40 are fully 
c~ ensated? And yet they are am~ llg the lowest paid workers. Grain shops 
'show list of 16 articles to be suppbed, but I am not sure how ma~y are 
acliually supplied. At a certain stage, even half of them ~~re not. ~v8dable, 

1: am -quite free to admit that the Railway Board when recelVlng us 1D de ~ta.-
tion is ·mest sympa-tbetic. I have no eomplaint on that account. On tl1e& 
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contrary, I am grateful for the consistently patient hearing which the Railway' 
Doard has given us whenever we have approached it. But the one thing; 
which the Railway Board does not do is to accept our demands. I am. now 
t,rying to induce Honourable Members of this House to see. the railwayman 's-
point of view. I am talking of no other affairs, e:xcept their bread and butter .. 

• OUEl instance will do to show how the railway servants are suffering under· 
great hardships in many directions. Take the Railway Clearing Accounts office 
which is situate in this very city of Delhi. For nearly six months; 200 poor-
clerks belonging to the Railway Clearing Accounts office were not provided with 
cbi!irs to do their work and they had io work from six to eight hours a day 
standing. I am asking the Honourable Member for War Transport to deny. 
this allegation. For six months, since June last or perhaps earlier, 200 clerks 
in the Railway Clearing Accounts office in this City were not even given chairs-. 
Bnd they had to do their work standing for the best ~r.t of the day. 

Sir Oowasjee .TehaDgir: Where did the chairs. go? 
The BOIlomabie Sir Edward Benthall: It is a very curious thing that there 

were no complaints. 
:Hr • .Tamnadas Il. Ilehta: Complaints were sent. That means that these' 

Mmplaints were not brought to your notice. I will give the Honourable-
Member a statement, at the end of the discussion, which he may· examine. J 
am giving this information from a man wno approached me saying that 20fr 
clerks had to do their work standing. 

:Hr. Sri Praka8a: Were high tables or low tables provided for the clerks? 
:Hr • .Tamnadu •• Keht&: No information is given. Perhaps they wrote' 

on their laps. 
Sir OOwasjee .Tehangj.r: Perhaps they were· supplied benches. 
:Hr . .Tamnadas M. Kehta: It is a tragic matter to the railwaymen·, but it 

is a joke to you, because you have cushioned sofas. To me it is a tra.gedY. 
Sir Oowasjee .Tehangir: It is considered a joke because it is unbelievable~ 
:Hr . .Tamnadaa Il. Mehta: I have Hlways considered my Honourable friend: 

Sir Cowasjee Jehangir as the unofficial Under Secretary of State for Indio. 
He will stand up for any official atrocit)!, and; he tells me that he does n(\t. 
believe what he does not know. I say this from first hand information. If 
he considers this a joke, let him try the experiment of standing for six hours 
evpn for one day and then he win understand' the disabilities which the poor· 
are suffering from. 

The Honomable Sir Edward Bentban; Wliy did notl the Honourable Member 
draw attention to it .at the time so that the poor clerks would not have to-
stand for such a long time? 

:Hr . .Tamnadas 11. lleb.ta: To my great misfortune r learnt; about it only 
six days ago; it is only when I .came here for the Session that this was brought 
to my notice. If it is false, you Clm mention it tomorrow. 

The Bonomable Sir Jeremy R&i8man: A long-standing. grievance 1 
Kl' • .Tamnadaa Il. Mehta: I have no time to comment; on you when· you join 

wi'..h. Sir Cowasjee Jehangir, except to beg for. a. liUIs' mercy for the poor. I 
ain in a very conciliatory mood this afternoon. I wish to say that the Railway 
Board have done us full justice in hearing our submiBBions, whether it is SilO 
Arthur Griffin, or my Honourable friend Col. Wagstaff or my esteemed friend' 
ftc Financial Commissioner. All that . I want today is that they should' 
implement their good attitude towards us by paying something nearer to the-
cost of living to men who have served them most loyally. and diligently during 
the strenuous period of the last 5! yeaTS. 

Sir, I have nothing to add; I hope that the War Transport Member will 
giv"l me a satisfactory statement as to what he is going to di:>. He has refused' 
condliation; he has refused to grant our demand; we are absolutely remedy--
1e£'s and we have no one to listen to us. The Labour Department refuses to-

-listen to us. We have only the public of India to appeal' to and' they caD' 
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put Pn:ssure. on my most esteemed triend and see that he shares the Railway 
ros~enty with the poor and the needy among the Railwavmen. 

Sir, I move: • 
. ~. Deputy President (Mr. AkM Chandra Datta): Cut motion moved' 

That the demand under the head 'Railway Board' be reduced by Be 100" -
Shrim&t.i E. Radh& Bai Subbar&yan (Madura and Ramnad' cu~ Ti 

Non-Muhammadan Rural): Mr. Deputy President Sir I . . . nne~en~: 
cussion because I wish to remind this House t ~t th art~Cl at~ m this dls- a 
dearness allowance does not concern the workers alon: {!:tS I on t~ . ~ges 'l~nd 
Therefore it affects not merely the eight or nine lakhs of 10 a s~d ell'l ami les. 
th '1 btl I . wer-pal emp oyees on e ral ways u a so severa tImes that IDrge number. The demand for increased 
dearness allowance cannot be roughly brushed aside as Government ld 
ly like us to d d 'b' 't ' wou sure· 

. 0, escn mg 1 as mere agitation on the part of the worke1'9 to-
secure higher ~ages on the plea of war conditions. Nor can we be satisfied with 
a va~e ~omlse n:om Government that they will give their very sympathetic. 
OOnSl?eratIOn to thi.s matter at .some future date. We have lost all confidence in 
romIse~ of tha.t kmd from thiS Government. I feel it is abBOlutely necessary 

that thIS questIOn of de~rness allowance to the l~ ~r paid railway employees 
should be carefully exanut;ted, to find. o~t et~e: It IS based on a genuine and: 
urgent need to meet the ~g? cost of hvmg that IS now prevailing in our country, 
and ~lso to come to a deClsion as to what relief should be given to them. 

Sll', as far as I can understand, this controversy has arisen because Govern-
me~t have refused to adhere to the recommendations of the Court of Enquiry 
which they had appointed in 1940 to examine this question while the workers 
quite rightly attach great importance to those recommendatio~s. The employeelr 
also protest against the discrimination made by Government in granting dearness 
and other allowances to their employees in the lowest class. I must confess I do 
not understand why this discrimination is made; why should there be a zonar 
difference? After all the cost of living has increased in all parts of the country 
more or less to the same extent, Housing is difficult everywhere, rente have-
gone up in spite of Rent Control Acts, and Government give only to some em-
ployees free quarters or rent allowances. With regard to oonveyance allowance 
also there is some discrimination. The Court of Enquiry which is popularly-
known as. the Rau Committee recommended the supply of free milk to the 
children of theee employees, but I understand-I am open to correction by my 
Honourable friend Mr. Joshi-that at very few places it is supplied free to 
children; at some places there are depots where milk is sold but this arrange· 
ment does not help employees when they have not got sufficient means to buy 
the milk with. I would .remind the House that this Court of Enquiry while re-
commending the supply of free milk to children, quoted from the report of the 
Nutrition Committee of the League of Nations that, "no other eingk food is 
known that can be used as a substitute" and that the value of milk is "unique 
and we cannot do without it". 

There is also difference in giving subsidies or providing free schools for th& 
education of children,-a matter in which I am specially interested. Above all, 
Sir, I fail to understand why Government, when they last revised the dearne9£l. 
allowances, refused to give any increase to all employees who earn less than 
Rs. 40 per month. What is the reason for all this discrimination? Is it to break 
the unity and solidarity among the railwaymen? Is it another instance of divide 
and rule? The Government policy in granting and refueing dearness allowances 
is not based on any definite principles or on the recommendations of the Ra'Q:: 
Committee. The Budget speech of my Honourable friend the War 'fransport 

Member does not give any explanation for dealing with this question in this 
manner. The general belief in this country is that when Government appoint 
a Court of Enquiry to examine a certain problem and re o~ on it, the decisio~s 
of that Court receive due attention from Government, and If Government find It 
impossible to accept them they must give convincing arguments for ~ eir refueal: 
If Government fail to do this the confidence of the people in thiS reasonable-
method of referring to a s eci~l autho?ty, a matter on which there is difference-. 
of opinion between employers and theIr employees, will be shaken. 
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rShrimati K. Radha Bai Subbarayan.] 
The Honourable Mover has pointed out Ithat is a fact that the cost of living 

nas gone up very high, and I am aware from personal knowledge that life has 
become more difficult, particularly to those who live on what is known as the 
border-line of poverty and find it very hard indeed to make the proverbial two 
ends meet. The wives of lower-paid railway employees during their meetings and 
'iheir personal talks with me have explained to me their cares and anxieties in 
omeetingtbeir domestic expenses because of the inadequacy of the earnings of 
their husbands. In connection with my work for the advancement of women I 
'have had repeated opportunities of visiting the homes of these people and. di~
cussing with them their difficulties, and I have personal knowledge. that It IS 
really very hard indeed for the wives of these employees to balance theIr budgets. 
ov~rnment should realise that it is not Government alone which has to balance 
budgets; the wives of householders. also have. to balance thei: budgets, a~d that 
bas to be done on limited incomes. The graIn shops do proVIde some relIef, buiJ 
I must add that there have been complaints-very serious complaint&-that some 
-of these grain shops instead of being a help to the railway employees c~~se much 
nardship. I have myself seen the very poor quality of some of the prOVISlO?S that 
are supplied at these grain shops where tho railway employees are oblIged to 
'make their purchases. 
In addition to all the daily items of expenditure, there is sudden and un-

·avoidable expense when there are illnesses, births, marriages, or deaths in the 
family. If I remember right,· the Rau Committee referred to the indebtedne~s 
.of railway employees in their Report. I fear that in these difficult times tbeIr 
'indebtedness is increasing. I would point out to the House that tbe Bau Com-
'mittee stated that: 
"No wage can be properly ca.lled adequate unlellS it ill aufticient to maintain the employees 

'in a. proper state of health' and ,efficiency." 

T ~t committee also referred to the subject of balanced diet. The uesti~n' 
·today IS et~er ~ e health of the r\1ilway employees and their families, parti-
cularly of theIr chIldren, who are Our future man-power, is seriously affecterl be-
~~ause of their inability to secure a diet, however simple it may be, which will 
lD9lude some of the vitamins that are indispensable to the human body. The poor 
.employee!!. assert that with the high cost of-living ,they need increased dearness 
allo anc~ to make their wage adequate according to the definition of the Court 
·of Enquiry. This grievance has become more acute because the Governmen_ 
'put up a stiff fight In defence of their arbitrary proposal to give generouswal: 
allowance!; ~ t ~ir proteges, the superior. services, while refusing to pay the 
humble and m e~or services the allowances that have been reconimended by a 
-Court of Enquiry which the ove~ment t em~lves appojnted. The railwa-ymen 
~~l, and quite rightly. too, that the Government, being alien and completelY' 
lllolated from the great mass of the people of the country, do not understlln<,l, nor" 
care to understand, the habits and life of the people, and therefore refuse tio 
~ ly t ~ minimum needs of the people, while they wax eloquent in support of. 
generous allowances to their own class who want t~em for the purpo\le o{)f oon~ 
'ii ~' enjoyment of luxuries and gaieties. I am . afraid that my H~nourable riei1d, 

the War Transport Member. in his Budget speech not only, fails to remove t1'i. 
'itp.pt:ession but also confirms it. The attitude of the Government during. the. 
-adjournment motion on Monday and during the debate on third class passengel's 
ye~~era .y shows that the Government lac~. human sympathy and a sense of 
juStice and fairness in dealing with questions concerning workers and· poor 
people and entertain only callous contempt for them. How can such a Gov-
ernment be expected to treat the poor railwaymen with consideration and, 
·justice? 

These poor men have another cause for distress. They believe that tl,tey 
fail in securing adequate. attention to their representation because the last two 
. successive Presidents of their Federation have been tempted by the Govern-
ment to leave them amidst their difficlllties and accept .comfortable seats for 
.;tbemselves in the luxurious, parloQl' of the Government .. 
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My Honourable ~end, the War Transport Member, states that the Gov-
er~ent ul~y appreClate the difficult conditions under which the men are per-
formI.ng .thelr more than normally arduous duties, but I would also point out 
that l~ hI8 o ~s about tran~ ort i~ the future are to be realized he must follow 
up thIS com ~ent ~y takmg pams to understand the grievances of the great 
mass of low-paId raIlwaymen and to remove all causes of discontent among 
them. The tremendous additional effort which the Honourable Member states 
is necessa:y to tide tbe country over the next twelve months, cannot be mad~ 
by showermg generoue war and familv allowances on the superior and rich 
em loye~s and denying minimum help· to the very poor employees. The Couri) 
of EnqUIry ~t~te.d that they made their recommendations as modest as possible 
so as to minImIZe the effect on gene~l revenues and to avoid the risk of a 
continuous rise of prices and wages. They also said that "the amount of 
dearness allowance we propose to recommend is comparatively small and even 
if we err in drawing the line whether on one side or the ot e~, the error is not 
likely to cause great inconvenience." If in spite of these statements the 
Government feel that their recommendations cannot be accepted, I would 
urge that the Government appoint a new court or arbitrator to examine the 
question and make specific recommendations taking into considerati.on all that 
has happened during tbe last four years. 

Mr., H. It. JOShi (Nominated Non-Official): In supporting this motion for 
adequate dearness allowance to the railway workers, I need not make a long 
speech. In my speech during the general d~SC .ssion, I had pointed out that 
during the war times the responsibility and the strain on the railwaymen haa 
greatly increased. I think the Government of India themselves will agree with 
that proposition. I therefore feel that the Government of India as good em-
ployers are bound to pay their employees what is their due. I thought, Sir, 
that during these times when the railwaymen are bearin'~ It grea,ter re onsi i~ 
lity and greater strain the Government of India would revise their scales 0( 
pay and give them better salaries and improve their economic position. Un-
fortunately, the Government of India does not do that. Not only that, hut 
the Government of India is not prepared even to meet the increased cost of. 
living; leave aside improving their economic condition which the Government 
of India is not doing, they are not prepared even to maintain the economj(} 
Bta.tU8 quo of the railway employee. I feel there cannot he any justification 
for this conduct of the Government of Indi&. They cannot put forward the. 
eacuse of want of money; they do not know wbat to do with the. money which 
they have got and therefore want of money oanno~ be an excuse ItI t~e d$!:8. 
The Government of India will ha'Ve to produce BOme other excuse fO.r ImposlPg 
st.aTvation on their employees. The railway employees a.re cleD;landing a very 
moderate increase; their demands in my judgment are very modest. 

The Ran Committee recommended that they should get an increase ot 
:as. 1-8-0 for every inCi'ease of five points in th.e dearness allowance. Tb..t 
recommendation itself was vary inadequate in my judgment hecause if it com-
pensated for the increased coet of living it did so only in the c&&e of those 
people who are getting very low wages today. The cost of livj.ng index may 
be between 240 and 250. Now if you take the railwaymen's demand, they 
are claiming, OIl the basis of the Rau Report Rs. 45 de&rness allowance and 
even if that is granted, it is not going to meet the increased coBit of living 
except with respect to thO!:8 who are getting Rs. 30 p. m. and those who are 
getting more than Re. 80 will have to make some sacrifice as regards meeting 
the compensation of the high cost of living'. I think, Sir, the Honourable tl;le 
War Transport Member when he stated that the Government of India is gi"\ting 
compensation for the whole of the increased cost of J.iving of the lowest class 
of people, he should have stated whom .he considers to be t ~ lowest paid 
railway employee. As my Honourable frIend Mr. Jamnadas omte~ out, he 
may mean those people who are paid Rs. 10. Should anybody be paId Rs. 10 
salary in India? It may be that those, ~ o getRs. 15 may have full compen-
sation paid for the increased cost of hvme but beyond. Rs. 15 at t ~ re~ 
rate of eompensation nobody is getting full compeneation for the mC!l"es8tn! 
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cost. of living. I feel that it is the duty of the Government of India to give 
~e uate dea~ess .allowance to at least those people who are not getting auffi-
?lent for t el~ mamtenance. What the Government of India is paying today 
18 extremely madequate. If you take the lowest payment of allowance in cash 
made by them, it is Rs. 8 or Rs. 9 in cash and as the Honourable the War 
transport Member says Rs. 11 in kind: in all Rs. 19 dearnees allowance is 
the lowest rate and that is paid to the people who are living in what I may 
call rural areas. If the Honourable Member feels that in rural areas the cost 
of living is smaller than in urban areas, he is mistaken. The cost of living in 
rural areas today is much larger than in' cities. In Bombay you can get y.our 
food cheaper than in rural areas. Therefore, there is absolutely no reason 
why the Government should make any distinction between people who live in 
rural areas and people who live in smaller towns and people who belong to the 
larger cities like Bombay. Therefore the Indian railwaymen demand that 
there should be no discrimination made in the rate of dearness allowance paid 
to railway employees on the ground that some stay in cities, some in towns 
and some in rural areas. They want to abolish this zonal system. The Gov-
ernment of India is not only making this discrimination but they have started 
another discrimination~  giving more compensation to those people who are 
getting more. That is generally the policy of the Government of India. They 
try to keep contented those p&lple who get larger salaries and those who get 
the lowest they generally are neglected. 

I would like, Sir, the Government of India to give up this policy .. In any 
case, the railwaymen do not want this policy of paying people who are getting 
higher pay more than those people who are getting less pay. I am not talking 
of proportion but they want dearness allowance on a flat rate. I would -like 
the Government of India now to revise their policy. The demands of the 
railwaymen are very moderate. Fortunately, or unfortunately, the railway-
men are led by people who are moderate and who do not like strong agitation 
during this war period. Government must thank them otherwise ~eir 
demands could be much higher and it would be wrong for the Government of 
India to take advantage of the fact that the leaders of the railwayrnen are men 
who are moderate, who do not like unneceesar:v agitation. I therefore hope 
that the Government will meet with the demands and give them the compen-
sation for the increased cost of living. If the Government of India do not 
wish to do that, let them place th3t matter before an arbitrator or an adjudi-
cator. Is it right for any employer during the war time to say that 'I shall 
pay you what I like'? Is it right for you to say that? If you are an employer 
it is your duty to say:' Appoint an impartial tribunal and I shall give you what 
that impartial tribunal asks me to do'. Let the Government of India accept 
that. Is it an unreasonable ,demand? But the Government of India refuses 
that demand and I want to know on what ground it does so. On account of 
war· conditions, the Government of India practically deprived the railwaymen 
of their right to go on strike. What is more, the Government of India have 
placed under military discipline certain of the employees of the railway. Some 
of them may have voluntarily gone and accepted that service. Are you going 
to take advantage of that fact? It would he wrong for the Government of 
India to refuse adjudication to their employees and compel them to resort to 
things which none of us would like. them to do .. The .rai~ a? en do .not want 
to go on strike. The only remedy they want IS ad]udICatIOn, or gIve them 
what they are demanding. Their demand is moderate. 

I hope the House will accept this mot~n. 
KrI. B.en.uka by (Nominated Non-Offic:al): The case for an adequate dea.r-

neBS allowance for the lowly paid railway employees is one which affects the 
health and the happiness and welfare of a very large section of men. women 
and children dependent upon them. As my honourable friend Mrs. Subbarayan 
.0.&8 already pointed out, as it vitally affects the welfare of women and children 
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~ o 8l'e dependents on them and 88 such it is up to us to see that th· .. ",oes not go unheard.' . eIr case 

I In this country,. even in normal times, people who belong to the working 
.e asses. or t:> the nuddle classes and who live on meagre and fixed incomes ·are 
never In a v~ry happy condition, but today when there is so much inflation' and 
~ en tti pnces of essential commodities cannot be controlled effectively it is 
lmpOSSI e to expect these sections of the people to oontinue if something is 
not done ~nd done on an adequate scale. The lack of nutritious diet and lact 
~ edu.catIOnal or he!llth ~cilities, even for the middle clase poor in normal 

tImes IS .bad ~noug  In IndIa. Today how is it possible for them to clothe or to 
leed t ~lr chIldren and to e~ucate them if they do not even get an adequate 
pay. SIr, e~ even th.e people. with"fixed incomes amongst the upper middle 
class~s are feelIng the pmch, It IS quite easy to imagine what the plight of the 
poor IS. 

The demand of the Railwaymen's Federation, to my mind, seems to be n 
very juet and a very reasonable one. They have merely asked, as Mr. Joshi 
pointed out that the recommendations of a court of enquiry that was appointed 
by this Government itself should be carried out. As my Honourable friend 
Mr. Joshi said this court of enquiry, over which Sir B. N. Rau presided, 
suggested that for every five points rise in the cost of living index the employee 
should be paid Rs. 1-8-0. The cost of living index today ie somewhere between 
2M and 240 which means that they should be paid Rs. 45. This is a flat rate 
that is suggested for all incomes below a certaitl level. What the railway man 
is now getting with his dearness allowance of Rs. 22 does not give the rate tha£ 
hae been recommended by this Committee which has been appointed by Gov-
ernment itself. 

Then: there is the question of zonal differences. In normal times the need 
for zonal differences existed. In Zone A in cities, higher dearness allowance is 
paid than in zones Band C because these are in district, towns and rural areas. 
This differentiation would be perfectly all right in normal timee, but today as 
in cities there is better rationing, and better control of prices, the divergence in 
cost of living is eliminated. For instance, if you take the area where Assam 
Bengal Railway functions, or in operational areas where prices are often higher 
than in cities, this lion of discrimination makes it hard for those in zone C. 
Mr. Frank Anthony in hie speech on the general discussion reveaied in no un-
certain terms the strain to which these railway employees are being put durin~ 
times of emergency. Is it too much, I should like to ask, to expect that 
Government should show some greater consideration for their own employee. 
who have stood them in such good stead? 

The reason why I have risen to gupport this motion is because I feel, and 
feel very strongly, that as a representative of those women who are trying hard 
to alleviate the position of their less vocal sisters, this is a cause which I cannoii 
afford to ignore under any circumstances, for it so vit:1Ily affecte their health 
and the welfare and those of their children. It is not only the cause of low 
paid railway· employees, however large and efficient a group of workers they 
may be, it is the cause of all such employees whether they are employed by 
Government or by private bodies. It is a cause which we must take Ul> becfLuF;e 
if We fail to do so the deterioration that ie taking place in the health of the 
country will go beyond control. Those who have eione rehabilitation o~  and 
have experience of conditions in Bengal would be able to tell you how dlft:icult 
is the position todllY how unequal is the struggle which the poor and the mIddle 
class poor are tryin'g' to put up. It is no use our ~.aunc ing fon:h on schemes of 
rehabilitation if we cannot in some concrete way Increase the mcoI?es of t ~se 
like school t.eachers. clerks and other low paid employees who are bemg ar~ .hlt. 
Something has to be done for them if we are really to restore n?rmal c~ndlt ons 
in the count,.". This is not onlv the case in areas where d18trees IS very 

- >J' • od It· th d t ~ the State great like Bengal but throughout the country t ay. . IS e u y o. te t 
t:'> give rotectio~ particularly to those of its citizens who !ire unable to pro .; 
themselves. In fact so far as the State is abIp, to do so WIll the measure of Ul 
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.,. ibi~ be judged. t~ D;lore incum.bent is ~at duty when a Govemmenl Jaas 
'not been able to check iIi1iation to any appreciable 4egree and bring in effective 
pr.i,ce control on its own admission. The conditions as they are will only faree 
people into temptation. I do not for one moment support any excuse lor 
bribery, but I do say that it is necessary ~or Government to understand the 
·;position of their 10"\Vlypaid employees and to make it possible for them to be 
m.colTQ.ptible servants of the public. No doubt, Sir, in tws war-tom world 
difficulties are found in all countries in the provision of essential commodities 
for the common man, but what is an ess~ tiality in this country is quite different 
to what is an eesentiaHty in any other country. I believe what would be an 
essentiality in England would be in India something beyond the wildest expecta-
tions of those who belong, not only to the poorer classes but also to the middle 
class poor. There is no margin in this country for lowering standards. If we 
do not take this into account things will go far beyond  control and it will affect 
even the healths of unborn generations. Before I conclude, Sir, I would like to 
plead with the Elonourable the War Transport Member to take all this into 
account and to induce his Government and the Railway authorities to give a lead 
by paying adequate dearness allowances to the railway employees so that people 
placed in a similar position to these employees may also have in the near future 
allowances and an income which will be adequate for them to keep up at least 
a minimum st$ndm-d without which the deterioration of the health of the race 
will make the country's progresf:l impossible. . 

lI&ulvi Syed Jlurtuza Sahib Bahadur (South Madras: Muhammadan): Sir, 
before proceediug with the speech I have to inform the House that I come from 
Trichinopoly which happens to be the headquarters of the South Indian Rail-
way, and the city of Madras also which is in my constituency happens to be 
the headquarters of the M. & S. M. Railway. Fortunately for us these two 
railways have come under the management of the State-they came under ·tIle 
management of the State last year. So, Sir, I am very much concerned in this 
question. 
There is a general opinion among BOme of the Members that because Muslims 

have a separate constituency they do not have a general feeling for labourers 
or low paid servants. Though we have come from a separate constituency, we 
do regard ourselves as representatives of an the communities in India. 
Labourers also come under that category, and therefore we feel it our bounden 
duty to safeguard their interests. So far as previous speakers are concerned 
two gentlemen and two ladies have spoken on this and I happen to be the fifth 
speaker. As far as our Party is concerned we have got every sympathy with 
not only the employees of the Railway Department but also the employees of 
all other Departments who are ill-paid and who are not given proper dearnesl" 
allowance, so that they may be above want in these hard days, when even 
middle class people are being hit hard. 

In this connection I am sorry I have to make an observation which I hope 
would not be deemed as irrelevant. My Honourable friend Mr. Jamnadas 
Mehta happens to be myoId friend, because both of us were in the Swaraj Party 
under the leadership of the late lamented Pandit Motilal Nehru and as such we 
have been good friends and consequently I can give him a brotherly advice. He 
should give up the idea of attacking his colleagues personally. He made a 
remark against Maulvi Abdul Ghani, one of the members of our Party t.hat he 
was making jugglery with figures. This is of course a. bad remark which a 
Parliamentarian of Mr. Mehta.'s standing ought not to have made. Sir, a 
~ersian poet and sage has said "Though drinking is the mother of all vices, 
If you want you had . better drink. Though the Quoran happens t.o be the 
sacred. book of t.he Muslims, if you want to burn it, do it. If you want to set 
Mecca to Bames, you had better do 8'0. If you want to take your residence in 
Mecca, t e~la le where the Quoran originated (it really means if you want to 
.:.become a reSIdent of a temple) you are welcome. But don't wound the feelings 
of any body. ff This is a very bad sin which should not be tolerated. So I wiII 
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,dvice to my HbnoUl'able friend ;Mr. ~e ta not to wound giv~ this brotherly 

anybody's feelings. 
Mr • .Ja.m.tt&dasJ[.Meht&: I will take it. 
¥awvi 818d lIurtuu. Sahib Baliadur: NQW. so far as the question of dear-

ness allowance 1S concerned, so much has been said about the Rau Committee. 
It was rightly said that the recommendations made by the Bau Committee are 
mild ones, but even those mild recommendations are not being acted up to by. 
the' Railway Admin1stration. In this connection, I may inform. the HouSe 
through you,Sir, that fortunately for the railway men they have got a good-
supporter in the person of the Railway Member, who has appreciated their work 
in his Budget speech. So I may assure·them that they will get their dues. In 
other words if the railway authorities are not going to act up to the recom-
mendations made by the Rau Committee, they may set up, as has been euggested. 
by some of the previous speakers, a fresh committee, S'O that they may go deep 
into the question in ~ its details and come to a decision. When their work has 
been appreciated by the Member lli charge, if he does not do thie, I will refer to· 
another Persian saying which means: "You are only khowing lip sympathy. 
Halwa does not oome out of the jaw." 

. [At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed: 
the Chair.] 

I am not in tavour of only the. Railway employeee. I am as much in favour' 
of the ()ther employees' under the Government"f India and also under the-
Provincial Governments. Otherwise, what is the use of our calling oursp.lvea 
human beings, if we do not have sympathy with these ill-paid servants of the 
Government. It is no use having an AS9Cfllbly and being Me!llbers thereof. 
All these count for nothing. So I will request the Railway Administration 
either to act up to the recommendations of the Rau Committee, or if you lire 
not satisfied with it or even if you are satisfied with it but are not in a position· 
to give effect to those recommendations, you had better appoint some other 
committee, so that they may go deep into the matter and arrive at decieions. 

Col. H. W. Wagstaft: (Government of India: ~ominated Official): Sir, my 
Honourable friend Mr. Jamnadas Mehta speaking as a railway-man complained 
that large sums of money had been allocated for other purposes but that he hud 
nothing. Now, Sir, I think that is not the case. He has got 20 crores rnd 
although he m&y feel and the Federation of Railwaymen may feel that that is 
not enough, I think it, is really a very large sum and I will describe the way 
in which this large annual expenditure has gradually been reached during the 
course of the war. And in 80 doing I shall deal with a number of other points 
raised by my Honourable friends, Mrs. Subbarayan and Mr. Joshi in regard. 
to the zonal structur'3 of cash relief and also the allegation that different classes 
of railway employees have been considered and treated in different ways. 
Other Members also have accused the Railway Board of lack of sympalh.v. 
Now this question of relief, both in cash and kind, h&s been under constant 
review as I will show in the very numerous revisions which there have heen 
from time to time to meet changing conditions. I would also like to reci ro~ate 
the sentiments expressed by Mr. Jamnadas Mehta ;n regard to the contact 
between the Railway Board and organised labour in the shape of the All-India 
Railwaymen's Federation. Although it is quite natural perhaps that Govern-
ment have not been able to meet the full claims of the Federation, yet the 
constant contact and consultation with the Federat:on is, we believe, has been 
in the best interests of the staff, and it should not be said that this close contact 
with organised labour is only because the FederatJiQn produce moderate proposi-' 
tions. Some may not think that their claims are moderate; but at anv rate 
this constant consultationthroug-hout the war with the Federation has, the 
Railway Board is eure, been fruitful of beneficial results. 

As far back as'1940, when the first dearness allowance was given, the zonal 
sh-Qcture was intrOduced-with three zones. I gather that some Members 
maintain that it is more expensive in the country than in the town. W4'\ll, if 
that is so, that in itself leads to a zonal structure: whether tis is so is a matte~ 
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in which undoubtedly there are di erenCIe~ of opinion; but Government believe 
that on the whole there has been a greater increase in the cost of living in the 
'towns-it was always higher than in the country-a greater increase in the cost 
-of living in large towns than in smaller towns and than in rural areas. But· be 
that as it may, the demand in all probabilitv of those who wish the zones to 
.be abolished is not to telescope the cash relief which is given in all the zones, 

, but to increase the cash relief to that w!tich. is given in the higher zones. In 
1940 the first ~earness allowance was given, and it was given to the low ~aid 
man. It was g'lVen to the low paid man and not to the high paid man, not even 
to the non-gazetted men in the middle reaches. Everything went to the low 
paid man. From that date relief in' cash has been revised five times. Five 
times this· question has been considered and relief in cash has been revised. 
Generally it was an addition in the rate and an extension to those who were 
getting larger and larger salaries; but still there were still many subordinatea in 
the upper ranges who had had then no cash relief at all, although gradually 
they were able to benefit from the developing relief in kind which I will describe 
in a moment. It waa only in the last revision which had effect from July lasl1 
year that a percentage increase of pay was given to all subordinates right up to 
those on the highest pay, and at that time the man on Rs. 40 and below did 
not get any addition. Now, every time that one has to consider a revision of 
relief in cash you have to consider who really V\"ants it at that time. Up t.o 
last year the law paid man ,had got something more every time and the man 
at the top had got nothing. In July of last year, the subordinate in the higher 
grades was given his first relicf in cash. The man above 40 was given some 
additional relief but the man below 40 rupees remained where he had been 
at the fourth revision. So much for relief in cash. 

During this time, for the last two years the Railway Department and 
't'ailway administrations have built up what is a very very large organisation 
-of grain shops, selling the necessaries of life at concessional rates. There are 
,at the moment over 700 of these shops, and they sell to something like 
.800,000 ration card holders: they sell the necessaries of life for those men Rond 
their families, which may mean that on the whole something between 3t ana 
4 million persons are being enabled to get the necessaries of life at conces-
.Aional -rates-something in the nature of the prices ruling in the spring of 
1942. The maundage sold per month is over a million and a third: one and 
.cllb·third million maunds are sold to these 860,000 workers from these 700 
~ o s, . and the aggregate relief in the last month for which I have records is 
just on a crore of rupees. The aggregate relief per card holder amounts to 
.sOlr.ething like Rs. 11-8-0. Now, the grain shops have been condemned and 
one Honourable Member did mention the indifferent grain that was sold at some 

·.of these shops. Naturally, in a large organisation like this, which has been 
built up in the space of two years, under present conditions and difficulties 

.of procurement, it is only natural that there have been difficulties both in 
maintaining supplies and with regard to quality. But the quality of supplies 
which have been available in the ordinary bazar in the last two years has 

. oftP.D been open to question, and in any case for the last six months a drive 
itftS been made to improve the quality of the commodities sold. The advanta~e 
of relief in kind is that the commodities are sold at fixed rates; whatever the 
-price is at which we have to buy these necessaries they are sold at fixed rates 
and the railway servant is free from anxiety as to rising prices. If he sees 
the prices rising in the bazar, he knows that he will get these commodities 
frolD the railway grain shop at a fixed price. 

Secondly, the man with a large family gets more than the man with a 
'small family. He is allowed to procure commoditieR in accordance with the ",iza 
of his family including dependents. Another advantage is that very often frolD 
.thE'ae grain shops commodities are sold which are not availab1e in the bazar nt 

. ary price. In one particular month, I remember as much as 50 thousand 
maunds came under that category. The amount of relief of eourse is also 

,~ ,1\utomatically adjusted to the need. If the price in the hazar goes up, the maTI 
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,c~n go. to the grain shop and he gets his needs at a fixed rate and his relief 
Vis-a-vzs the cost ot livlllg increases. If the buz.ar rate ooes down and if it 
~ver goes down to the rate in the grain shop, then both the need for relief 
.an~1. the relie~ will aut?matically d~crease and eventually disappear. Not only 
thIS. There IS somethIng to be saId for any system which inculcates a cash 
habit among Railway workers; anything which can help the worker to acquire 
the cash habit and get out of the hands of money lenders has very much to 
commend ~tsel . .Those a~e t~e two ways in which Government is trying t3 
mee~ aIl:d IS meetmg the rIse m the cost of living. My Honourable friend Mr. 
JOShI WIshes the whole scales of pay to be revised. This, Sir, is not the time 
to revise scales of pay. Under the pr.esent unstable economic conditions, all 
that can be done is to provide relief in cash or in kind as an addition to the 
pre-war wages to meet this temporary and fluctuating difficulty. 

:Mr. Jamnadas JI. Jlehta: n is not adequate. , 
001. ll. W. Wagst&ff: The time will come, when as the Honourable Membnr 

said last year in his Budget speech, Government servants must have their 
scales of pay reviewed but at the present moment the necessary relief must be 
in cash and in kind. My Honourable friend the Mover has just now said 
~ at it is insufficient and other Honourable Members have made mention of 
the question of total compensation for the rise in the cost of living. Of course 
even if you give very little relief in cash there must be some man on a very 
low rate of pay 'who will be compensated to the extent of 100 per cent. but 
I think mention was made both toda~ and theeday before yesterday of a ten-
rupee limit, the man on Rs. 10 being wholly compensated. The truth is that, 
in one particular month for which the figures were got out the man in Zon'3S 
X, A, B, and C, ort Rs. 22, 20, 21 and 25 respectively was fully compensated 
-the man on lower rates of pay was more than fully compensated. I agree 
with mv friend Mr. Joshi that we should not visualize men on Rs. 10 but the 
men below the figures that'I have quoted were more than compensated fully 
for the rise in the COf:.t of living. The others, of course, on higher rates of pay 
were not compensated fully, but that is what the actual position was in a parti-
cular month when the figures were taken out. The figures of relief in kind 
naturally vary month by month because hazar prices vary month by month. 

:Mr. Jamnadas JI. Jlehta: Did you say that you oompensated the man on 
Rs 22? 

001. B. W. Wagst&ff: Yes, in zone X. Rs. 20 in zone A and so on. I 
will show 'the calculations to mv Honourable friend afterwards if he wants to 
know the position exactly but for the moment these were the figures i~  
were arrived at. 

o~, Sir, I said that this question is constantly under rev.iew and const.antly 
being discussed with the All-India Ra.ilwaymen's Federa~lO? The RaIlway 
Board are in fact discussing this matt.er III two or three day~ tIme .. Apart from 
this, the Honourable Member in his speech intimated th.at tne questIon was also 
1111der the consideration of Government and that the raIlway servant would not 
be forgotten. In these circumstances. it is reasonable, I .think,. to ask .my 
Honourable friend, Mr. Jamnadas Mehta, the Mover of thIS motIOn, to WIth-
draw it. 

:Mr. Jamnadas JI. Mehta: There is nothing ill the statement of the Honour-
ahle Member which can make. me withdraw it. 

:Mr. Prank ·R. Anthony (Nominated Non-Official): Sir, I want to di~abu~e 
-C~l. Wagstaff of any idea t~at he ;nay have that we !l're actua~~ by ,Ill-WIn 

t t dopt an acrimOnIOUS attItude towards the raIlway admmistratlOn. 1 or wan 0 a Ad . . t t· . d lib tel do not for one moment say that the Railway mlOIS 1'8 Ion IS e . era y or 
. ·tt· I unsympathetic All that we do attempt to do IS to place 

tehven unlwfl tmg Yd the verv real' need of the railway worker, particularly those 
e rea ac s an. Ad . . t t· , tl h th t. tl - th I dres before the Railway mmiS 1'a lon, III 1e ope Q" ley In e ower ca , '. ·bI I' t' PI d !lot will afford to these workers the maXImum POSSI e ~e It" . ea~ 0 . 

h thO request of ours in the belief that the appetIte of the Nulwaymen npproac IS . th '11 k for .11 'th feeding-that the more you gIve us e more we WI- as . 
~ is ~~; a~uestion of that at all. What my friends Mr. Jamnadas Mehta anI! 

D 
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Mr. Joshi have drawn attention to is dwt t ~ 111en in the lower wage scale,_ 
druwiJ1g up to Its. 125 and even those who are drawing a more .are in ver ~ 
real Heeu. 1 am not unnllndtul of the action taken by the liallway Administra-
~ion. I have already expressed my gratitude to the Honourable the-War Trans-
port Member for having moved, as 1 feel he did move, initially, to get a grant of 
lO per cent. of dearness allowance to the railwaymen, -but in spite of this there 
is still very real and very urgent need among ruilwaymen throughout the coun-
try. Mr. Joshi has drawn attention to the fact that there are qualifications 
and differential conditions imposed on the grant of this dearness allowance. 1 
endorse his view that these qualification .. and zonal differences are unjustified. 
:;Uay I tell the House from personal experience that so far as zonal differentia .. -
tions are concerned, they are no longer justified? Only the ot ~r day, I was tAt 
Igatpuri and Kalyan, and railway men told me that not only for the purchase of 
dothes and ard a~e, but. for the purchase of food also they \\'ere going to 
Bombay to buy theIr reqUlrements because all these articles were cheaper a.t 
Bombay than at Igatpuri or Kal,Yan. 

Sir Cowasjee Jehangil': What about ration cards? 
Mr. Frank. R. Anthony: I do not know how they manage to get them. 
Then, I also wish to draw the attention of the Honourable 1Iember for War 

Transport to my speech on the Railway Budget where I drew his attention to 
thp. fact that while dearness a.~lo ance has been sanctioned, an unnecessary 
restriction has been imposed so far as overtime earnings are concerned. And I 
am glad to say that he very kindly gave me the assurance that he would look 
inic. this matter. r point€d out then that while for the purpmle of income-tax 
and house rent, deductions are made on overtime, as if it was basic emolu-
ment, yet only 6i per cent., by way of dearness allowance, is given on over-
tinl€' and not 10 per cent. Then, again, Sir, an Honourable Member from 
the other side drew attention to the conditions with regard to the adminiRtra-
tiol1 of grain shops. I realise the need for trying to give relief in kind to 
l'ailwaymen, but allow me to assure the Honourable Member for \Var Trans-
purt that there are very wide compL'lints against maladministration with regard 
to grain shops. I concede the point made by my Honourable friend Col. 
\Vngstaff, that, when you have a huge concern of this nature, maladministra-
tion and even corruption are to some extent unavoidable, but when malad-
miuistration and corruption are practised, I would ask him to exercise the closest 
st-rutiny in regarding to running ,)f theRe grain shops. Complaints are cons iil-
tently made, they are very widely made and they are very real. 

Then again, Sir, I do not think any of my Honourable friends have-
referred to it ,--conditions on some of the railways for some peculiar reasons 
are much worse than on others. Not very long ago I was in South India. .I 

,know that conditions both on the S.I.R. and Oudh and Tirhut Railway are 
indt,scribable.The conditions there among the railway employees approximate 
to the worst form of sweated labour. I would ask the Honourable Member-
for \Var Transport to do his utmost to bring some kind of relief by granting 
the maximum dearness a1lowance that you find possible,_ particularly to the 
emn]oyees of these two railways; Do something to introduce uniform. condi-
tions of pay and emoluments throughout the country on all the railways. 

There is just. one more important point. I do not know to what extent, 
as mv Honourable friend said, this need for granting relief is continually under 
revie~. I do not know whether the Government are considering the question of 
extending the range and amount of dearness allowance. If they are, then I would 
a;;k them to extend it beyond the limit of Rs. 125. I would als'o ask ~c 
(}ove:rnment to divert the grant of dearness allowance to these lower paId 
employees, as much as they can. It wonld appear the ov~rnment of India 
nre contemplating the grant of dearneSi'l allowance or some kmd of war allo\v-
nn '~' to employees drawing between Rs. 1,000 and Rs. 2,000. I -am n?t 
going to comment on this proposed action. I do not know whet.her it wlll .. _-
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materialise.. Bu.t I ou~d ~s , t~~ Ho~ourable Member for \Yar Transport 
to throw hIS weIght, whiCh IS not lllcollsiderable, against the lllaterialisation vi 
sueh a project. I, for one, feel that no case, no aceeptable ease, acceptable 
to any reasonable persoll can be made for the grant of any allowance, wat' 
dilowance or dearness allowance, to the employees getting from Rs. 1,000 to. 
Rs. 2, ~. They ma;y av~ to go to some extent, without whisky, to some 
e l~nt ~lt out .cocktall artle~I aJ? not discriminating between European 3nd 
Ind.lan, It a~ es to both-theIr WIves may have to be a little less lavish 'tn 
thell' expendIture, they may have to do without some luxuries but the mS:l 
whu is drawing Rs. 100 or Rs. 125 orRs. 200 or even Rs. 250 a m~nt , he cannot 
nwet the barest necessities of life today. Take the case of the average 
employee getting Rs. 250 a month.· He has no adequate local educatioml 
facilities. If he has three children, instead of pay ina P.s. 40 to a boardin'" 
school establishment, he has got to pay Rs. 120· ~r child. How is he t~ 
ed'lcate three of his children at Rs. 120 per child when he is getting only Rs. 250 
a month? He cannot meet the barest necessities of life. That is why I say 
every a;aIlable amount of money you can find, do not assign to people who 
are gettmg between Rs. 1,000 and Rs. 2,000 a month, but divert it to people 
who are low wage earners who cannot reallv meet the barest necessities of 
life. I.am prepared to admit that t.he Honotirable Member is probably trying 
to do hIS best for his employees because they have earned it. but he should 
continue to do his best and to work for them. Many of the other departments 
which are not in the nature of business departrrymts, which are not, earning huge 
profits like the railways are treatil?-g their employees much more generous Iv 
than the Railways. I am open to correction, but I belieYe that the British 
"-1ilitary 'Personnel are now having the education of their children completdv 
defrayed by the State. It is my information, that a British officer, if he senas 
hi>; child to a school, has his expenses completely defrayed, not. merely a 
percentage of it, but the whole of his educational expenses are defrayed by 
tbe army. I lim speaking subject to correction. But I know thifl to be a fact: 
you have ordnance factories. I pointed out once before that in the Ordnance 
factories, the employees get 35 per cent. of their former bas!c emoluments h,r 
a~' of fixed over-time. They get what is euphemistically called a furnitme 

allowance Rs. 50 per month. ·1 do not deny them this. But a man who has 
probably been in s'ervice for over twenty years, gnd has robab~y got his house 
stacked right up to the ceiling with furniture and if' getting Rs. 50 for fl1l'ti-
turp, he gets another Rs. 50 as educational subsidy for his children. This 
npnlies equally to European>; n.nd Indians. In the Ordnanee and Gun Cl-lrrlflge 
fact·ories the employees get these allowances. I do not deny them this, I 
d:') not grudge to them these allowances in view of the tremendous increase 
in the cost of living. But I give it as a precedent to the Honourable Member 
f .... r War Transport so that he can base his case for increased dearness alJow-
8)](,fI to railway men. The railway employees have at least a greater claim 
to his consideration' because they are earning for him huge profits which the 
employees of other departments are not earning for their departments. 

Some Honourable Members: The question be now put. 
ThE! Honourable Sir Edward Benthall: Sir, I have only two or three points 

to make. I listened ver.v carefully to all the spp.eches that have been mn.tle 
and on the whole, I think they were very moderate. I think that that in fact 
"hows to a realisation that the Government are dGing their begt in the matter. 

Mr. N; K. loshi: Do not take advantage of our moderation. 
SLr C9wasjee Jehangir: What do yeu want them to do? Abuse you? 
The HOIlo1U&ble 54' E4ward Beptb,all: Well t\ir, m." Honourable friend 

opposite Shril1lati Subbarayan made' out a eaSB for families and pointed out 
the difficulties of balancing household budgets, with all of which I largely agree. 
There is only oue point to which I take some exception and that is the sugges-
tiol1 that Government are making luxurious allowances to the higher classes 
of Government servants. That is not the case aud I do know that in 0.11 
clH8ses of Govermnent servants, there are Yal'ying' degrees of hardship nnd I 
fI,) pot think that the higher c!asses should be grudged what they get. I my~l  • 
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in the railways do honestly believe that we are compensating the lowest paid 
lllen to the full and that would particularly be the case, if and when there,is 
yet another revision. I believe myself that the greatest hardship today occurs 
in the lower middle classes, and I believe Honourable Members of this House 
would agree that that is the case. There is very great deal of hardsbip among 
su~ordinates and people of that class. 

Prof. N. G. Ranga (Guntur C1&m Nellore: Non-Muhammadan Rural): What 
about ~ e lowest paid? 

The Honourable Sir Edward Benth&ll: In the case of railway employees, 
thp. lowest paid classes are fully compensAted. I just want to speak on one 
point made by Mr. Joshi. He said, "Why don't you appoint a tribunal :md 
accept their decision?" The answer is clear. You may appoint a tribunal in 
the matter of railway servants. The tribunal gives an award for, may be, a 
cGnsiderable increase. Now you have got to give that increase or something 
akin to it to every other type of Government servant, because they are all 
~er 'ants of Government and all their claims must be considered in relation to 
each other. And you have got to give it not only to the Central Government 
servants but also to the Provincial Government servants because they are 
working alongside the Central Government servants. 8'0 what you are asking 
Government to do is to appoint a tribunal to settle the whole range of the 
pay of Government servants. Ii you do that you have obviously got to he 
logical and ask that same tribunal to say where the money has to come from 
and recommend what taxes are to be put on, what your income-tax should 
be and what your railway rates and fares are to be. So you see that such a 
tribunal must in fact usurp the functions of Government. On this question 
of Government servants' pay Government must be the final arbiter. 

Now, Sir, as I mentioned in my Budget speech, Government have this whole 
'luestion of dearness allowance under consideration at the present moment. 
They are not only considering the dearness allowance of their own servants 
but, as the Honourable the Finance Member pointed out, they have to get in 
touch also with the Provinces, and the whole question has to be coordinated. 
In the case of the railway servant we have, as Col. Wagstaff has pointed out, 
always paid particular attention to the principle of negotiation. We have nOli 
always been able to agree but we have paid particular. attention to that princi-
plE' and we still do, in spite of the fact that the Honourable Mover is no 10ngHr 
0.:1 the other side of the table. The negotiations are to take place on Saturday 
next, and I think I am justified in asking the Honourable Mover, particularly 
in view of his past record in these negotiations, to hold his hand in this matter 
1mtil negotiation has had a chance. I have said that railwaymen win be 
inr]uded in any further concession to Government's civil employees and we 
,vant to find out what is the basis of their demand from the railwaymen's 
representatives. I think it is only fair that negotiation should be given a fair 
<lhance next Saturdav. 

I must admit t ~t in the settlement of dearness allowance and food shop 
concessions we do find ourselves in some difficulty owing to nhe success that 
Mr. Jamnadas Mehta has met with in the past in his negotia.tions with Govern-
ment. It is perhaps a good thing that he is gone! Mrs. Renuka Ray said 
that the raftways should show the way in paying dearness allowance and com-
pensation to their servants. That is one of the difficulties. We are showing 
the way, ana very substantially. The railwaymen are, it must be confessed, 
doing better than most other Government servants because of this enormouS 
~ra;n shop or~ni ;ation which we have built up and which with sll its faults 
if; u very great boon, parlicularlv for ~ e man with a large family. And it is 
-embarassing, in negotiations with Government servants, that the railwa.ymen 
~ ould be doing so well. If considerable advances are given it is going to be 
diffieult to guarantee that the margin which they are getting at present will he 
RlwRvs maintained. That does not mean, of course, that thev will not be 
i~rluded in any benefits which Government may lie able to . give t.() tbeir 
servants. I t - i .'- • 
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. I do not wish to detain the House any longer but I would appeal to ~ 
Honourable the Mover to remember his past and give negotiation a chance. 

JIr. Preaid&l1t (The Honourable Sir Abdur Rahim): The question is:. 
"That the demand under the head 'Railway Board' be reduced by Re. 100." 
The Assembly divided: 

AYES-51 
Abdul Basith Choudhury, Dewan. 
Abdul Qaiyum, Mr. 
Abdullah, Mr. H. M. 
Anthony, Mr. Frank R. 
Ayyallgar, Mr. M. Ananthasayanam. 
Azhar Ali, Mr. Muhammad. 
Chettiar, Mr. T. S. Avinaahilingam. 
Chetty, Mr. Sami Vencatachelam. 
Choudhury, Mr. Muhammad Hussain. 
Daga, Seth Sheoda8. 
Dam, Mr. Anauga Mohan. 
Das, Pandit Nilakantha. 
Desai, Mr. Bhulabhai J. 
Essak Sait, Mr. H. A. Sathar H. 
Gauri Shankar Singh, Mr. 
Gupta, Mr. K. S. 
Habibar Rahman, Dr. 
Hans Raj, Raizada. 
Hegde. Sri K. B. Jinaraja. 
Hosmani, Mr. S. K. 
Ismail Khan, Hajee Chowdhury Muhammad. 
Joshi, Mr. N. M. ' 
Kailash Bihari Lall, Mr. 
Krishnamachari, Mr. T. T. 
Lahiri Chaudhury, Mr. D. K. 

Lakhichand, Mr. Rajmal. 
LalIjee, Mr. Hooseinbhoy A. 
Liaquat Ali Khan, Nawabzada Muhammad, 
Maitra, Pandit Lakahmi Kanta. 

oMangal Singh, Sardar. 
Manu Subedar, Mr. 
Mehta, Mr. J amnada8 M. 
Misra, Pandit Shambhudayal. 
Murtuza Sahib Bahadur, Maulvi Syed. 
Nauman, Mr. Muhammad. 
Neogy, Mr. K. C. 
Pan de, Mr. Badri Dutt. 
Raghubir Narain Singh, Choudhri. 
Ram Narayan Singh, Mr. 
Ranga, i'rof. N. G. 
Ray, Mrs. Ranuka. 
Raza Ali. Sir Syed. 
Reddiar, Mr. K. Sitarama. 
SatyanaraYlna Moorty, Mr. A. 
Sham Lal, Lala. 
Siddiquee, Shaikh Rafiuddin Ahmad. 
Sinha, Mr. Satya Narayan. 
Sri Prakasa, Mr. 
Sri",astava, Mr. Had Sharan Prasad. 
Subbarayan, Shrimati K. Radha Bai. 
Zafar Ali Khan, Maulana. 

NOES-42 

Ahmad Nawaz Khan, Major Nawab Sir. 
Ambedkar, The Honourable Dr. B. R. 
Azizul Huque. The Honourable Sir M. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 
Bhagchand Soni, Rai Bahadur Sir Seth. 
Caroe, Sir Olaf. 
Chapman· Mortimer, Mr. T. 
Chatterjee, Lt.·Col. Dr. J. C. 
Daga, Seth Sunder LalL 
Dalal, Dr. Sir Ratanji DiDBhaW. 
Dalal, The Honourable Sir Ardeshir. 
Dalpat Singh, Sardar Bahadur Captain. 
Habibur Rahman, Khan Bahadur Sheikh. 
Haidar, Khan Bahadur Shamsuddin. 
Imam, Mr. Saiyid Haidar. 
Inskip. Mr. A. C. 
Ismaiel Alikhan, Kunwer Hajee. 
Jawahar Singq, Sardar Bahadur Sardar Sir. 
Kamaluddin Ahmad, Shamsul·Ulema. 
Khare, The Honourable Dr. N. B. 
Krishnamoorthy, Mr. E. S. A. 

The motion was adopted. 

Kushal Pal Singh, Raja Bahadur. 
Lawson, Mr. C. P. 
Muazzam Sahib Bahadur,· Mr. Muhammad. 
Mudaliar, The Honourable Dewan Bahadur 

Sir A. Ramaswami. 
Mudie, The Honourable Sir Francis. 
Piare Lall Kureel, M .. 
Raisman, The Honourable Sir Jeremy. 
Richardsan, Sir Henry. 
Roy, The Honourahle Sir A80ka. 
Shah ban, Khan Bahadur Mian Ghulam ][adir 

Muhammad. 
Spence, Sir George. 
Srivastava, The Honourable Sir ·]waia Pruacl 
Stokes, Mr. H. G. 
Sukhthankar, Mr. Y. N. 
Sultau Ahmed, The Honourable Sir. 
Thakur Singh, Capt. 
Tyson, Mr. G. W. 
Tyson, Mr. J. D. 
Wagstaff, Col. H. W. 
Zahid Husain, Mr. 

'fHE INDIAN MERCHANDISE MARKS (AMENDMENT) SUPPLEMEN-
TARY BILL 

PREl'lEXTATIOX OF THE REPORT OF THE SELECT COMMITTEE 

The Honourable Sir K. Azizul Huque (Member for Commerce and Industries 
and Civil Supplies): Sir, I present the Report of the Select Committee on the 
Bill to amend the Indian Merchandise Marks (Amendment) Act, 1941. 

The Assembly then adjourned till Eleven of the Clo,?k on Friday, the 28rd 
February, 1945. 
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